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CONSTITUTION (EIGHTH AMEND

MENT) BILL—contd.

Mr. Speaker: The House will now 
proceed with the consideration of the 
following motion moved by Shri 
Govind Ballabh Pant on the 30th 
November, 1859, namely:

“That the Bill further to amend 
the Constitution of India, be taken 
into consideration.”

I have received notice of a privilege 
motion from Shri B. C. Kamble where 
he says that the vote on the motion 
must have been recorded yestprday 
itself and, therefore, an irregularity 
has been committed, which is a breach 
of privilege. I do not agree that it 
is a breach of privilege at all, and 
that is why I have not given him con
sent to raise it. But I would like him 
to state here whether any irregularity 
has been committed.

Shri Dwivedy has also written to 
me that he wishes to seek some clari
fication regarding voting before we 
put the Constitution (Eighth Amend- 
mend) Bill again to the vote. Now 
Shri Kamble.

Shri B. C. Kamble (Kopargaon): 
My point is, very briefly, under rule 
367 when once you are pleased to di
rect that a division should take place 
and the ‘Ayes’ should go to the right 
lobby and 'Noes’ to the left lobby, and 
the voting commences, then, under the 
rule, it is not permissible at all for 
you to rule that the voting should be 
suspended, or the decision should be 
postponed. I will read out the rele
vant portion—I hope I am not repeat
ing and taking much time. The rule 
says:

“ If the opinion so declared is 
V a in  challenged, he” .

“ . . . . he shall direct the 
‘Ayes’ to go into the Right Lobby 
and the ‘Noes’ into the Left 
Lobby. In the ‘Ayes’ or ‘Noes' 
Lobby, as the case may be, each 
member shall call out his Division 
Number and the Division Clerk, 
while marking off his number on 
the Division List, shall simulta
neously call out the name' of the 
member:”

Here the word used is “shall” ; that is 
to say, the Division Clerk "shall”  call 
out the name, the member “ shall”  
call out his Division Number. Fur
ther, the rule says:

“After v.-iting in the Lobbies is 
completed''.

That is to sav, this proccsr- cannot 
be prevented; the process of voting 
cannot be prevented. That is prescrib
ed in the rule itself. It further says:

“After voting in the Lobbies 
is completed, the Division Clerks 
shall hand over the Division Lists 
to the Secretary, who shall count 
the votes and present the totals of 
Ayes’ and Noes’ to the Speaker.”

Therefore, it is mandatory upon the 
Division Clerk to hand over the Divi
sion Lists to the Secretary, and simi
larly upon the Secretary to count the 
votes and present the total? to you, 
and thereafter your duty follows; and 
that duty is:

“The result of a division shall 
be announced by the Speaker and 
shall not be challenged”.

Therefore, when you receive the list, 
it is your duty towards this House 
that you shall announce the result, 
and further no member shall chal
lenge it  That is the position.
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Another point that I would like to 
make is this. It is possible that there 
is an error in the case of a division.
If there is such an error, that error 
should be rectified. What is the posi
tion under such circumstances? Now 
J am reading from the Fifteenth Edi
tion of May's Parliamentary Practice. 
page 410. The caption given is “Irre
gularity vitiating the Division” . At 
page 404, at the end, there is a small 
paragraph which says:

“When an irregularity occurs in 
a division the usual practice is for 
the Chair to interrupt the process 
of division as soon as the irregu
larity is discovered . . .

So far as this is concerned, this is all 
right.

“ . . . . pul the question
again . . . ”

Mr. Speaker: interrupt the
process of division as soon as the 
irregularity is discovered . . . .”

What is the number of the page?
Shri B. C. Kamble; The numb?r 

of the page is 410.
Mr. Speaker: Fifteenth Edition of 

May?
Shri B. C. Kamble: Yes, Sir. (Inter

ruption). Hon. Members will please 
here me. It says:

“When an irregularity occurs in 
a division the usual practice is for 
the Chair to interrupt the process 
of division as 6 00n as the irregula
rity is discovered, put the question 
again and proceed to take a divi
sion de novo."

That is to say, the process must follow 
then and there. It is true that we in
terrupt the process of division, but 
then another division will be called 
and completed. This is the position 

. . . .  ( Interruption).

Am Ho*. Member: Where ia it
said?

Mr. Speaker: Let him go on.

Shri B. C. Kamble: Now I am refer
ring to page 111 of the same edition. 
According to what is stated there— 
and that is my point—there has been 
contempt of the House so far as yes
terday’s last portion of the proceed
ings is concerned . . .

Mr. Speaker: What is the number
of the page?

Shri B. C. Kamble: Page 111. in ttie 
middle of the page the caption is "Dis
obedience to Rules or Orders of eitner 
House” and it reads as follows:

“Disobedience to the orders of 
either House, whether such orders 
are of general application or re
quire a particular individual to do 
or abstain from doing a particular 
act, or contravention of any rules 
of either House, is a contempt of 
that House.”

That is to say, it is the duty of the 
Division Clerk to come the mum.nt 
you declare a division. If there 13 a 
failuie of doing that particular duty, 
it is no use arguing that the Tellers 
were not there or that the Divis.on 
Officers or the Division Clerks were 
not there. The hon. Member, Shn 
Feroze Gandhi staled that there was 
some confusion. It was also stated 
that hon. Members were not familiar 
with the procedure and that there was 
no arrangement. With regard to that 
I submit that it was known that this 
is a Bill to amend the Constitution. 
It was also known that a division of 
a particular type wiil be necessary. 
It was further known that the hon. 
Home Minister was pleased to say that 
all the proceedings would be com
pleted only yesterday. When hon. 
Members requested yeu and you, in 
turn, requested the hon. Home Minis
ter to reply tomorrow, he said that he 
would like to finish this job only yes
terday. That is ‘ o say, everything was 
completely known to you, to this 
House, to the hon. Members, to the 
hon. Home Minister and to the Divi
sion Clerks in the Secretariat, with 
regard to this particular kind ef 
arrangement to be made. Therefore
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my submission is that under these cir
cumstances there has been a contempt 
« t  the Rouse and you, Sir, as the cus
todian o f the privileges of the House, 
will be pleased to uphold this parti
cular point.

One minute more and I will finish. 
Finally, what I have to say is that 
apart from the merits or the demerits 
o f this Bill or apart from the passing 
« r  not passing of this Bill, I would 
like to suggest that certain other way 
may be found. But then the reputa
tion of this House must be maintain- 
«d  and yesterday's result should be 
declared or the Bill should be deem* 
ed to have been rejected by this 
House.

Shri Surendranath Dwivedy (Ken- 
drapara): Sir, my intention is not to 
obstruct the passage of the Bill, which 
1  want to be passed, nor is it to ques
tion your ruling. But, as has been 
pointed out by my hon. friend, certain 
irregularities have been committed and
I want your guidance before you take 
to voting.

First o f all I will refer to the auto
matic voting. The Rules provide a 
certain procedure. Before you order
ed  automatic voting you explained the 
process as to how voting was to be 
done. You made it quite clear. You 
said:

“ If, in spite of my suggestion 
hon. Members say, *My vote has 
not been recorded since I And 
something wrong in the machinery’ 
and so on, I am not going to allow 
them to correct the mistake” .

Then, this Rule makes it obligatory 
<m you that as soon as the result of 
voting appear* on the indicator 
boards, the result o f the Division 
shall be announced and that it shall 
be challenged. You did not announce 
the result, but the result was known 
to everybody. There were only 242 
votes in favour o f  the motion, that Is,
II  short of die required number. 
Then before the result was announced 
an hon. Member got up and said, "My

button Is not working." Than as hon. 
Minister got up and said, "M l** 
seems to have worked wrongly. I 
pressed 'Aye’ button but I am shown 
as abstaining.” Some other hon. Mem
bers also rose. This was quite con
trary to what you yourself had stated.

Then, I th'nk, because you wanted 
to be fair on the point since it is a 
very important Bill, you again Mid 
that we should go into the lobbies 
and record our votes. When hon. 
Members went into the lobbies—the 
procedure has been very clearly ex
plained by my hon. friend, Shri 
Kamble—what happened is again 
objectionable. I have to say that the 
results were never announced al
though hon. Members had voted. It 
was avoided. I do not know why? 
The result was not announced and 
there was a lot of confusion instead. 
You took into account some objec
tion raised by Shri Feroze Gandhi. 
But the rules in this regard are very 
clear. According to Rule 371, no 
objection can be raised to a point like 
this unless it is on the ground of per
sonal, pecuniary or direct interest. 
Except on these grounds no objection 
can be raised.

Mr. Speaker: What is the Rule'
Shri Surendranath Dwivedy; Rule 

971 of the Rules of Procedure and 
Conduct of Business in Lok Sabha.

He raised questions oi a general 
nature, namely, that hon. Members 
have not been able to vote, that they 
have forgotten the procedure and that 
this has been done after two years. 
He raised all these matters. He did 
not make a point that he had not 
been able to record his vote. If he or 
any other hon. Member had said that, 
you were perfectly within your rights 
to ask those votes to be recorded in 
favour or against or in any way they 
preferred it to be recorded. That 
was not done. I want that this im
pression should not be carried out
side that because there was a parti
cular difficulty and that the required 
number of hon. Members were not 
present and thus the BUI was not 
going to be passed so some such
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method was adopted and the situation 
was saved for the time being. I do 
toot want that the reputation of the 
House should be interpreted in this 
way. Repeated demands were made 
even after Shri Feroze Gandhi had 
said that. There was an hon. Mem
ber, who said, “ I request you to 
announce the result.” When he advo
cated for postponement till today, 
there was again objection that it 
should not be postponed till today. 
We postponed it, but I think it was 
irregular, in the sense, as has been 
stated by Shri Kamfcle, that it had 
been repeatedly stated here that all 
stages of this Bill would be passed in 
the course of the day. That was 
very clear. I do not think you ever 
announced, as Speaker, that the vot
ing would take place at 5 o’clock, 
which Shri Feroze Gandhi mentioned. 
There was nothing tike that. In 
fact, it was stated that the first stage 
of the Bill would be over by 4.45 
p.m. But the discussion continued 
and it was allowed to continue. The 
House agreed with you that we sit 
for a longer time to dispose of the 
matter. So there was no question of 
surprisingly or unexpectedly voting 
taking place. It was a failure on the 
part of the ruling party to take steps 
10 make adequate number of hon. 
Members present in the House for the 
purpose of voting. In order to avoid 
this, I think, some such procedure was 
adopted, which to me seems com
pletely irregular and unconstitutional 
and thus not in order. Therefore 
when you ask us to go to vote again, 
let us know what procedure you are 
going to follow. Let us have a clarifi
cation from you.

Shri Feroee Gandhi (Rai Bareli): 
Sir, since my name has been men
tioned, I wish to say something. The 
only point that I raised yesterday was 
that when you called for the physical 
division—I think I have been here 
longer than Shri Dwivedy and Shri 
Kamble. . . (Interruption).

Mr. Speaker: If he is stating a 
fact and if he has been here longer, 
how can one challenge it?

Shri Sarendraaath Dwlvedy: I have 
been a Member of Parliament also
since 1952 . . . (Interruption).

Shri Feroze Gandhi: Do not be so
sensitive.

Sir, what actually happened in the 
lobbies was that I went to a table 
which was marked ‘Ayes’. I enquired 
of the person who was there and 1 was 
told, “No, you go to some other place. 
It is for ‘Noes’ .”  At that very table I 
found several hon. Members, who had 
already declared their votes before 
me, whilst I was standing there . . . .  
(Interruption). Shrimati Chakra- 
vartty, I am not concerned with why 
this did not happen or why this did 
happen I am only telling exactly 
what was taking place in the lobby. 
At some of the tables, I found that, 
of the two sheets containing division 
numbers, whereas one was correct, 
the other was wrong. It was im
possible for the Members to find out 
at which particular table they had ta 
record their votes. (Interruptions).

Mr. Speaker: Order, order.
Shri Feroee Gandhi: When I made

this suggestion yesterday, I pointed 
out that thi6 had happened in the 
lobby. It is very surprising that 
neither Shri Surendranath Dwivedy 
nor Shri B. C. Kamble r.or anybody 
in the House objected to what I said.

Some Hen. Members: No, no. (In
terruptions).

Mr. Speaker: Order, order.

Shri Feroze Gandhi: Not a single
Member in this House objected ta 
what I had said concerning the facts 
that took place in the lobby. If what 
I had said was wrong, that was the 
time to have get up and objected 
(Interruptions).

Mr. Speaker: Order, crder.

Shri Bra} Raj Singh (Firozabad): 
May I submit, Sir, . . .

Mr. Speaker: Order, order. Is he 
going to create confusion here? I am 
really seeing this persistent afcrt.
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When I make an observation, has. 
Members are « little offended. When 
hon. Members both Shri B, C. Kamble 
and Shri Surendranath Dwivedy 
spoke—they are not the Leaden of 
their Groups; but I do not make any 
distinction between the Leader and 
any Member—I allowed them to go 
on uninterrupted. No hon. Member 
from this side, whether a Minister or 
an ordinary Member, ever raised any 
objection or even interrupted. la 
answer to this, I have called on Shri 
Feroze Gandhi, to say what he wants 
to say. Why should there be such 
interruptions? I am not prepared 
to allow this kind of things. We 
want an orderly process. We are 
now saying that what happen
ed yesterday was irregular. Shall 
we commit another irregularity today?
I am really surprised. I would appeal 
to hon. Members, particularly 
Leaders of the Groups to see that 
their followers do not interrupt in 
any manner when another Member 
in this House is speaking. I will allow 
fair opportunity to every Member to 
have his full say. When it is replied 
to, this kind of interruption creates 
the impression that they do not want 
to hear any reply in justification of 
the manner in which proceedings 
took pfacc yesterday. Is it proper?

An Hon. Member: They also inter
rupt.

Mr. Speaker: No, no. The hon.
Member is going on interrupting. I 
am really surprised. He has not ad
justed himself to this House.

Acharya Kripalanl (Sitamarhi): May 
I submit. Sir, if in the proceedings 
there is a contradiction of the state
ment that has been tnade, I think the 
Member is entitled to say, there is a 
contradiction of what the hon. Member 
Is saying and what is in the report. I 
think you should allow him.

Shri F erae  Gandhi: Could you
read out the portion which contradicts 
what I said?

Hr. Speaker: Order, order.
Actarya Kripalani lass said calmly.

Do you mean to say that I wouM 
have disallowed Shri Surendranath 
Dwivedy if, at the end of what Feroze 
Gandhi had said, he had said that this 
is not borne out by the record? 1 
would certainly allow that

Acharya Kripalanl; That is what 
he said.

Mr. Speaker: While he was speak
ing, he went on interrupting. I am 
appealing to the Leaders. Would they 
advise the Members to interrupt and 
say, you are wrong. That is rather 
strange.

Shri Ferose Gandhi: Mr. Speaker,
1 insist that Shri Surendranath 
Dwivedy read out from the record, 
who objected to the facts when 1 said 
that this thing happened. ̂ Who object
ed to what 1 said in so far as it con
cerned facts? Kindly read it out 
This is a big irregularity that is com
mitted. Acharya Kripalani is the 
leader of the Party to which Shri 
Surendranath Dwivedy belongs. He 
said that his follower wanted to read 
oui facts. Why does he not read it 
out?

Mr. Speaker: Leave it to me.
Shri H. S. Maker jee (Calcutta— 

tral): Mr. Speaker, 1 do not under
stand why tempers are ruffled because 
wo are discussing a matter which 
affects all sides of the House, all 
parties. As far as the substance of 
the motion of yesterday was concern
ed, many of us supported the motion 
and we voted for it twice over. It is 
not in regard to matter of form that 
any kind of acrimony might be raised. 
Acrimony could arise only on points 
of substance. We are concerned with 
a matter of form which is involved 
here.

1 beg of you to let me say that it fs 
very important that we observe Art 
forms which have been evolved as a 
result of long experience. I say thi« 
perhaps In an unaccustomed fashion. 
We have been told ever so often that 
perhaps we on our eld* are mom 
prone to breaking the rule* wWeit ate
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beg of you to remember this that 
after all, these rules are very impor
tant and we should not deviate from 
them.
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My submission is, with all respect, 
that yesterday certain things happened 
which really amounted to a deviation 
from the rules. You called for a 
Division because, this being a Bill to 
amend the Constitution, a Division 
was necessary. The automatic process 
worked, and ag far as we can say, that 
worked perfectly well and the calcula
tion appeared there. When the cal
culation appeared there was necessari
ly even on our side, a certain pertur
bation because the ‘Ayes’ did not seem 
to have the requisite majority. May 
be that was at the back of your mind 
and at the back of the mind of the 
House when you asked for another 
Division, because, you suspected that, 
may be, the mechanical process had 
been at fault and you wanted us to 
go into the lobby and vote in the old 
fashion. I have had experience of the 
old days when we did not have this 
mechanical device and we used to go 
into the lobby and vote. Yesterday, 
I certainly admit what Shri Feroze 
Gandhi says that there was a great 
deal of confusion. But, even in the 
early days, there used to be a great 
deal of confusion when on one side 
there was a concentration of votes. If 
the ‘Ayes' have too many on their 
side and the ‘Noes’ have too few, 
naturally, there has to be a certain 
amount of physical crowding. There 
was that crowding. We all felt un
comfortable for a time. It is also a 
fact to which I can vouch with my 
own experience that after an initial 
period of discomfort, we all succeeded 
in recording our votes. If we had not 
succeeded in recording our votes, as 
soon as we came back to the House, 
we would have conveyed to you the 
fact of our inability to record our vote. 
As far as I know, nobody conveyed to 
you the idea that because of conditions 
there, they had been physically pre
vented from recording their vote. The
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Division was taken in the lobbies in 
accordance with whatever rules have 
been made in your pleasure. After 
that, under the rules, it is obligatory
on you to declare the result as it is 
conveyed to you by the Officers of 
the House. The Officers of the House, 
for some unaccountable reason, did 
not appear to come here to convey to 
you the result. You were not pleased 
to announce the result. You said that 
Division would take place tomorrow.
I feel that there has been a very 
definite deviation from the rules in 
this regard.

1 suggest for your consideration very 
seriously that since these rules should 
not be violated with impunity, it is 
necessary that the Leader of the House 
preferably with your permission 
moves for a suspension of the rules in 
regard to the manner of taking Divi
sion and after having suspended the 
rules in your discretion, you may have 
another, so to speak, assessment of the 
desire of the House in regard to the 
motion. Without that kind of suspen
sion of the Rules of the House, we can
not ride rough shod over the rules as 
we appear to have done. I say with 
great respect, I do think that the rules 
have been violated yesterday. We 
should be very careful about it. That 
is why I suggest, in order to main
tain decorum and propriety in regard 
to this matter which is very impor
tant, there may be a motion prefera
bly by the Leader of the House for 
suspension of the rules concerned and 
then we can proceed in the proper 
fashion towards registering our ver
dict in regard to the Home Minister's 
motion.

Shri Frank Anthony (Nominated— 
Anglo-Indians): Sir, I was going to 
make a submission that it is for you to 
interpret rule 387 (3) (a) and (b) 
whether it is not obligatory on the 
Speaker to declare the result of the 
Division as soon as it appears on the 
Indicator Board. I was going to make 
the submission that has already been 
made by Shri H. N. Mukerjee that if 
you are pleased to interpret that rule 
as mandatory, perhaps, the best way



26S7 Constitution DECEMBER 1, 1859 (Eighth Amendment) BUI 2688

[Shri Frank Anthony] 
out would be for any Member with the 
consent of the Speaker, under Rule 388 
to move that the Rule be suspended 
because of the admitted confusion at 
the time and the difficulties that have 
been experienced.

Shri Khadllfcar (Ahmednagar): 
Yesterday many of us felt that the 
procedure followed causing a little 
confusion in the House was a dubious 
procedure. It is my personal experi
ence also and I support Shri Feroze 
Gandhi because I could not find where 
I was to say "Yes” or “No” . That was 
the difficulty. There was a good deal 
of confusion.

My hon. friend Shri Kamble has 
tabled a motion of privilege.

An Hon. Member: Did you vote or 
not?

Shri Khadtlkar: I did vote, but there 
was confusion too. That is a fact that 
must be admitted.

Aa Hon. Member; But you could 
vote.

Shri Khadtlkar: So, what Shri
Feroze Gandhi says is correct. (Inter
ruptions) .

Mr. Speaker: Am I to adjourn the 
House again on account of confusion? 
Hon. Members must be allowed to say 
what they want to say. I have been 
repeatedly requesting hon. Members 
to observe silence in the House when 
another hon. Member u  speaking.

Shri Kfcadilkar: My hon. friend Shri 
Kamble moved the motion of privilege 
because, according to him, a contempt 
was committed. But we are the mas
ters of the procedure of the House 
under the Constitution, and we are to 
regulate it. If at all a contempt is 
committed and if there is a remedy 
to rectify the situation, resort should 
be had to that in order to keep up the 
prestige of the House. If an irregula
rity at a particular moment is com
mitted, no action should be taken in 
haute or out o f prestige, because it 
would brine down the dignity o f this 
House in the eye* of the people. And. 
after all, when you read May’s Par-

tiamentary Practice or this procedure, 
you find it is a game; if you lose a 
catch, you lose the game. You just 
cannot amend the rule to give you a 
second chance.

Therefore, I entirely agree with Shri 
Mukerjee’s suggestion that in order to 
regularise the procedure, the rule 
should be suspended, and a d* novo 
consideration of the Bill should take 
place. That is the only way out o f it. 
A privilege motion is not a way out 
of it because if at all any irregularity 
has taken place, we are here to regu
larise it. Let us admit that some irre
gularity has crept into the procedure 
that was followed yesterday. There
fore, I would entirely agree and 
appeal to the Prime Minister to 
follow a procedure to i^gularise the 
irregularity that occurred in confu
sion yesterday.

With these words, I support the 
suggestion of Shri Mukerjee.

Shri Braj Baj Singh: I want to
bring to your notice rule 158 of the 
Rule* of Procedure. It is under the 
Chapter "Bills seeking to amend the 
Constitution".

In this rule it has been provided: 
“Voting shall be by division 

whenever a motion has to be car
ried by a majority of the total 
membership of the House and by 
a majority of not less than two- 
thirds of the members present and 
voting.”
My point is this, that saying that 

the Members were not clear that a 
division was to take place, or that a 
division was to take place at a parti
cular time, is not correct. It is man
datory under the rule. Voting in the 
circumstances, when the Constitution 
is to be amended, has to take place 
by way of division. So, saying that 
the physical count in the lobbies, due 
to utter confusion, could not take 
place, I think is not correct, because 
there was no specific complaint yes
terday by any Member that he could 
not record his vote.

So, my submission is this. Beoauae 
the matter is quite serious, w e are
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bound to amend the Constitution, and 
the whole House, except perhapa 
friends of the Republican Party, were 
o f the opinion that the Bill should be 
passed, and I am sure all of them 
voted for the passing of the BilL 
Even then we could not collect 253 
Members to get the Bill passed. So, 
in a situation like this we must be 
very careful, because when the Consti
tution has to be amended, the whips 
of the Congress Party must be alert, 
they must collect the requisite num
ber beforehand.

In the circumstances, we must sus
pend the rule and rectify the position.

Shri Siva ftaj (Chingleput—Reserv
ed—Sch. Castes): I entirely agree with 
the point of view which was stressed 
before you by the previous speakers, 
more especially by Shri Kamble, Shri 
Surendranath Dwivedy and Shri
H. N. Mukerjee. But on a question 
of fact, I want to state one or two 
things.

The time for Shri Feroze Gandhi 
to have suggested the postponement 
of voting was when you called for the 
first division. At that time he was 
quiet, but after seeing the indicator, 
he became wise, and wise after the 
event. Then he started the theory 
that Members, thinking that the vot
ing would come at a particular time, 
waited for it, and that having not 
come, they had gone away. Then 
you thought that the machine failed, 
that the men would not fail. So, you 
ordered going into the lobby. What 
happened? Again my hon. friend 
comes to the House and says not 
merely the machine failed, the Mem
bers also failed. It was very shock
ing to hear especially when my young 
friend, Shri Pattabhi Raman, son of a 
very brilliant man in India said, "I 
do not know how to vote” . The curi
ous part of it is that he is a Member 
of the Panel of Chairmen. It is very 
astounding what arguments people can 
trot out in an emergency.

•Expunged as ordered by the Chair.

That apart, I also Join with my 
friend in my appeal to you to see that 
you uphold the dignity and the pres
tige of this House. Whatever ruling 
you may give we are prepared to 
abide by it.

I once again appeal to you to see 
that whatever happens, the dignity of 
this House is maintained. Does not 
matter whether the Government is in. 
power, or is not in power. I do not 
think it is our duty to come and help 
a Government which should not be 
helped.

Shri Mahanty (Dhenkanal): I am 
afraid the issues have been thoroughly- 
confused. I would like first to extri
cate the issues from this debris of 
confusion. The points are the follow
ing:

(1) Whether the voidance of the 
result of voting of yesterday is regu
lar; if so, under what rule? I am 
afraid there is no rule which can de
clare the result of a particular divi
sion void.

(2) Whether another voting can be 
taken today on a particular iasue over 
which the House had divided yester
day. If this point is held, then it will 
be for the House to be convinced, 
under what circumstances the result 
of the division has been declared null 
and void.

(3) Whether the Speaker can waive 
the rules at this stage. You can kindly 
see rule 368. There is a certain pro
cedure for the suspension of rules. A 
Member has to move that the rule, 
in regard to a particular motion, be 
suspended, and then if the House is 
so disposed, after you take the sense 
of the House, only then the suspen
sion of the rule can be permitted. 
But I am afraid this suspension of 
rules cannot hold good in respect of 
a Bill seeking to amend the Constitu
tion. You will find that in respect o f
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Bill* seeking to amend the Constitu
tion, the Rules of Procedure have 
enumerated their own rules. They are 
almost mandatory and obligatory in 
character. There must be a division, 
and it must be carried by two-thirds 
majority present and voting. There
fore, according to my limited under
standing of the Rules of Procedure, 
at this stage, the rules cannot be 
suspended.

IS his.

The fourth point, which is more im
portant, is this. Yesterday, as I And 
from the proceedings, you have ulti
mately held:

‘I feel that a snap vote ought 
not to decide this matter.’’ .

I venture to think that this cannot be 
termed as a snap vote; it is a cold
blooded pre-meditated division. What
ever Shri Feroze Gandhi or Shri C. R. 
Pattabhi Raman might have stated, 
ultimately what holds good is your 
conclusion, which is:

“Under the circumstances, I feel 
that a snap vote ought not t0 
decide this matter.” .

The last issue is this. After all the 
word ‘snap’ is well defined in any 
dictionary. ‘Snap’ means 'accidental', 
"for which no provision had been 
made’, or ‘which came unawares’. But 
here is a cold-blooded pre-mediated 
division for which the House was 
ready, for which you had also directed 
us that we must stay on till all the 
proceedings were finished.

Shri Joachim Alva (Kanara): May 
I ask for your ruling on this? The 
phrase ‘cold-blooded pre-meditated 
division' is a reflection on the House.

Shri Mahanty: I do not know how 
'cold-blooded’ means an aspersion. 
"Certainly, he is very much warm
blooded. What I am submitting is 
-this. Your ruling was that it was a 
snap vote, and that this should not be 
-decided on a snap vote. Even though 
1 have not the temerity to question 
•your ruling, most humbly I would

like to point out that it was not a snap
vote.

My last point is this. Shri Feroze 
Gandhi asked ‘Did anybody contro
vert it?’. I do not mean to say that 
whatever he says is so sacrosanct un
less it goes controverted.

Shri Ferose Gandhi; Let my hon. 
friend read it out.

Shri Mahanty: I am reading it out. 
Please see page 3778 of the uncorrect
ed debates.

"Shri Feroze Gandhi-. I have not 
finished y e t ..” etc. etc.

Shri Ferose Gandhi: There should
be no etc. etc.'. The hon. Member 
may read it out completely.

Shri Mahanty: I am reading it.
This is what he stated:

“Another thing is that the divi
sion was announced for five 
o ’clock. It has taken place at 
5.20 p . m . I think it is  unfair to 
hon. Members to say that the 
division will be held at five o’ 
clock and then to have it at 5.20 
p .m . Therefore, I proposes thnt 
the voting should take place some 
tivne tomorrow.

Some Hon. Members: No":

Shri Ferose Gaadhi: 1 am saying
that with regard to the voting.

Shri Mahanty: Let him not inter
rupt me. (Interruptions)

Mr. Speaker: Order, order.

Shri Mahanty: I am not yielding.

If Shri Feroze Gandhi, being a senior 
Member, and having had the privilege 
of being a Member of this House lor 
the last eight or ten years, symbolise* 
Shri Surendranath Dwivedy, or as a 
matter of fact, anybody else, as the 
entire House, then, I am out o f court. 
He asked ‘Did anybedjr controvert it r  
Here, you will tad  . . .
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M  F « « m  Gandhi: Did anyoody
controvert what happened in th* 
Lobby"? (Jntsm ptioru).

H r. Speaker: I have been repeatedly 
mmiting hon. Members to keep quiet 
and not to interrupt, while another 
hon. Member is speaking. That ap
plies to both sides of the House.

Shri Mahanty: Then, again, to conti- 
aue with the quotation, this is what I 
find in the uncorrected debates:

“Some Hon. Members: No.” .
According to my understanding of the 
language, this is the most emphatic 
refusal or controverting, if that was 
seeded at all. Then, this is what I 
la d :

“Shri Feroze Gand.hU The voting 
can take place any time tomorrow.

Shri C. R. Pattabhi Raman 
<Kumbakonam): There seems to 
be a lot of confusion w i‘h regard 
to the marking on paper. You 
will see that presently . .
I do not know he could anticipate 

that.
". . . .  I am doing it for the 

first time after 1 came to this 
House. So, I suggest that this may 
be taken up first thing tomorrow 
morning.

An Hon. Member. Sir, I request 
you to announce the result.

Shri B. K. Gaikwad: It should not 
fee postponed till tomorrow.” .

Therefore, even this objection could 
■ot have been upheld under any rule* 
« f  procedure. The first thing that I 
would like to know is under what 
rule it has been upheld. This kind of 
Abjection cannot be upheld by the 
Chair. I venture to submit that there 
it no rule of procedure under which 
such personal objections can be up
held. If somebody did not know how 
1o mark the paper, well, under the 
rules, he could have been in his seat, 
and he could have asked the Secre
tary, and the papers would have been 
281 (A i) LSD—8.

brought to him, and ne would have 
marked on the paper; he need not 
have run to the Lobby. That is what 
has been provided for in the Rules 
of Procedure.

Therefore, I submit tnat there was 
no rule under which these objections 
of a personal nature could have been 
upheld. Further, there is nothing in 
these proceedings to show that these 
objections have been upheld. You 
have declared the result o f yesterday's 
division as void, not on account 0< 
these personal objections, but on
account of the fact, that, according to 
you, this was a snap vote. I submit 
that this was not a snap vote.

These issues which I have raised are 
very important, not from the point of 
view of this particular Bill, but from 
the point o f view of procedure, and I 
believe, under your guidance, the 
Chair will not give an imprimatur to 
a kind of a convention which will be 
ultimately bad, bad for the House, bad 
for the Lok Sabha, and bad for the 
dignity of Parliament as well.

Mr. Speaker: Now, the Law Minis
ter.

Shri C. R. Pattabhi Raman (Kum-
bakonam) rose—

Mr. Speaker: I have called the
Law Minister now.

The Minister of Law (Shri A. K.
Sen): We are not really dealing with 
the merits of the unfortunate occasion 
which gave rise to all that happened 
yesterday, and resulted in your deci
sion. We are really concerned with 
the legality or the regularity of the 
proceedings. Yesterday, you gave 
your decision; your decision cannot 
be challenged. That is my submission. 
But since you have been good enough 
to allow the liberty to the hon. Mem
bers to deal with the validity of your 
decision, 1 shall certainly reply te 
some of the criticisms which have 
been offered from the other side of the 
House.
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[Shri A. K. Sea]
Mjr sutaniasion is that *11 tbs rules 

do. not exhaust ovary possible situa
tion,, a situation like what took place 
yesterday . . .(Laughter), No. That 
is such a trite saying that it needs no 
repetition. The position is that the 
rules provide for a division either by 
means of this electrical apparatus or 
by physical division according to the 
eld rules which are still embodied in 
jour rules of procedure. If the mecha
nism falls, as it did yesterday . . .

Some Bon. Members: it did not.

Sfcri A. K. Sei»: Let us not question 
your decision. You held, and no ob
jection at that time was raised that 
the mechanism had tailed, and, there
fore, division was ordered, and dtvi' 
si on was taking place. But in the 
‘process of the division, before the 
counting was completed and before 
the results could have been conveyed 
to you, some hon. Members pointed 
out to you the utter confusion which 
was prevailing, and the breakdown 
virtually of the mechanism of physi
cal division.

Shri Yerose Gandhi: Nobody contra
dicted that

Sluri A. K. Sen: I am coming to
that. In fact, at that stage, 
nobody contradicted that position. In 
fact, when you found, as a matter of 
fact—whether your finding was cor
rect or not, whether somebody else 
could have come to the same conclu
sion or not is not the question; the 
question is that you found—on the 
representations made to you during 
the process of voting that there was 
utter confusion and breakdown of the 
physical division, and, therefore, you 
decided that it should be postponed 
till today. I do not see any reason 
why notwithstanding your decision 
that the system had broken down 
you should be still obliged to announce 
the result o f  the voting. The obli
gation comes only when the system 

.works and the results are conveyed 
to, jm i by th« tellers. Th* language 
of the rule is—if I might read it out

onoe again, it bat b«e» quota* al
ready by the bon. Member whohaa 
given notice of this motion— , j-

"387B. (2) After voting *  the 
Lobbies is completed, the Division 
Clerks shall bring the Division 
Lists to the Table when the votes 
shall be counted by the officers 
at the Table and the totals at 
‘Ayes’ and ‘Noes’ presented to t£r 
Speaker.".

Now this stage had not arisen. 
This obligation on the Division Clerk 
will only arise if the mechanises 
works, not before tire working is 
completed (Interruption*). I will giVfe 
examples which are quite convincing. 
Suppose a Are breaks out actually sit 
the time of the voting in the LcMtf 
and it is brought to your jaotlce. I 
have no doubt that the Speaker has 
the authority to suspend the voting. 
Your obligation never arises until the 
results are conveyed to you by the 
Division clerks. Therefore, there was 
no obligation.

I may read out the residual clause 
which governs your powers as also 
the business of the House, rule No. 
389:

“All matters not specifically 
provided for in these rules and 
all questions relating to the 
detailed working of these ruled 
shall be regulated in such mannOt 
as the Speaker may, from time to 
time, direct” .

You have directed that as a result at 
this confusion, the Division could not 
proceed and, therefore, you hAve 
directed it to be held today.

If I have understood the hod. 
Members who have criticised you* 
decision yesterday, the burden <ft 
their criticism 1* that your decktta 
that the mechanism had broken dowfe 
was not justified. But that, I rt&~ 
mit, is absolutely irrelevant. It ta it*  
you to decide whether the mechanism 
has failed or not. You have, ri|M y 
or wrongly, decided so. Thereto**, 
the result must follow—having deck
ed that the mechanism boa failed 
that the voting mwt proceed todoyr
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'' 9mm  S m l i f M k m  rose—
■ r , Bywkari I have heard suffi- 

cMtfttly with teguA  to thia natter.
Aefeuy* K^ipaUni: May I say a

ward? I am surprised that toy hon. 
and learned friend, the Law Minister, 
has laid down a proposition which 
will be very dangerous. He says that 
no rales can exhaust possible situations 

f ( fnterruptiowt).

Shri A. K. Sen: I did not say that. 
1 said no rules can meet all possible 
situations.

Acharya Kripalaoi: It is a very
strange proposition. If this proposi
tion gets currency, anything might be 
done. Further, Sir, nobody has ques
tioned your decision. The hon. Mem
bers want that you reconsider your 
decision in accordance with the rules 
of procedure laid down. 1 think this 
is a very fair proposition. It will be 
confusing the issue to say that any
body has questioned your ruling. That 
question does not arise. In reconsi
dering your decision, I will only 
submit one thing: please remember 
the impression that will be left upon 
the public outside about the sanctity 
of the vote in this House.

Mr. Speaker: I am extremely grate
ful to hon. Members for having put 
both sides of the question. I consider 
it a very serious matter. I will not 
do anything which will prejudice the 
decisions of this House or the inte
grity of the Chair or o f the House or 
in any contingency override the 
Rules. If necessary, the rules may be 
modified or suspended but not broken. 
I am alive to that

Now, hon. Members jriU bear with 
me in patience. I shall state the facts 
and say how I came to that con
clusion. I must give credit to both 
rides of the House, that they were 
anxious to dispose o f this matter 
yesterday. When a suggestion wat 
Unde to the hon. the Home Minister 
fest the voting or, at any rate, the 
conclusion of this debate on the Bin

might be postponed to this day, the 
hon. Home Minister was the first to 
say that it must be disposed of yes
terday itself. Therefore, it is not that 
somehow or other this should be 
dragged on for any advantage or any 
consideration. O f course, there was a 
desire among Members that this need 
not be proceeded with in a hush; it 
might be more leisurely disposed of 
today. Now, we tried our best to see 
that it was disposed of yesterday.

Ordinarily, we have been adopting 
the automatic system of voting here. 
When I told the House that I would 
not entertain any complaints to the 
effect that the machine had broken 
down or hon. Members had carelessly 
pressed the wrong button or did not 
press the button at all, it was more 
o f  a warning. Actually, under the 
Rules, it is not competent for me to 
say, if an hon. Member says that the 
mechanism did not work, that not
withstanding that, I will not allow his 
vote to be recorded. The relevant 
Rule says:

“A Member who is not able to 
cast his vote by pressing the 
button provided for the purposes 
due to any reason considered 
sufficient by the Speaker, may, 
with the permission of the 
Speaker, have his vote recorded 
verbally by stating whether he is 
in favour of or against the motion, 
before the result of the Division 
is announced” .

I wanted to give the warning lest a 
number of hon. Members should rise 
in their seats and say that the 
mechanism did not work, that they 
did not press the buttons with both 
hands and so on. The House will 
recollect that till now, repeatedly.
1 have been allowing hon. Members 
from one side or the other to make 
representations to the effect that they 
did not press the button correctly or 
that the vote was not correcly record
ed and so on. I wanted to avoid a 
similar situation here, and to get 
through the business. What happen
ed Was this: I shall read out from



2699 Constitution DECEMBER I, 195ft (Eighth Amendment) BiU a7£P

[Mr. bpeaker]. 
the relevant portion o f the proceed
ings of yesterday.

“Afr. Speaker: Order, order
Hon. Members will resume their 
■eats. One hon. Member said that 
his machine there did not work at 
all. Who are the other hon. 
Members who have a similar 
complaint?

"Dr. P. S. Deshmukh: Mine
seems to have worked wrongly. I 
pressed ‘Aye’ button but I am 
shown as abstaining” . . . .

That was what the recorder had 
shown. The hon. Minister is certain 
that he pressed the button rightly. 
It may be wrong. Then six hon. 
Members rose. Therefore, I said:

“ I order a division by going 
into the lobbies where this mis* 
take cannot be committed”.

Mo objection was taken to this.
Then, until I actually announce the 

result e f the Division, the Division is 
not completed and the House has not 
decided one way 01 the other. That 
is, the result has to be declared, just 
as no election is complete until the 
result o f the election is declared. 
Before the announcement of the result 
o f the election, nobody can be deemed 
to have won the election or lost it  
Likewise, until the result of the 
Division is declared by me, the 
Division is not complete and the 
result not known. That stage had 
not come.

What happened in this particular 
case was this. I was watching from 
here. We have established here six 
‘Ayes’ Lobbies and two ‘Noes’ 
Lobbies. Hon. Members will see 
BOtices being put up in the Lobbies 
v y in g  that Division Numbers such and 
such to such and such shall go into 
m e  particular Lobby, Division Num
bers such and such to such and such 
shall go Into another Lobby and to 
on. As soon as I enquired about the 
voting, the Secretary came and told 
me that it was not anticipated and, 
Ttnrfifnn . the cleric* had not gone

there. Then* are eignt cierkj is  the 
difterent booths set up in the Lobbies. 
Now, it took some time. There was 
confusion. Members who had gone 
to one Lobby, not finding anyone 
there, rushed to another Lobby. 2 
was seeing for some time as to what 
exactly was happening.

This is a serious matter. I did not 
want any mistake to be committed. 
Further, this was a peculiar situation. 
Unlike in previous votings where 
large sections of the Opposition 
opposed and went to the ‘Noes' 
Lobby, Shri Surendranath Dwivedy 
and others, who are not accustomed 
to go into the ‘Ayes’ Lobby had come 
into the ‘Ayes’ Lobby. Shri Surendra
nath Dwivedy himself said then  was 
confusion. He agreed with Shri 
Feroze Gandhi. -

Shri Surendranath Dwivedy: I did
not say that. Shri Khadilkar said
that, but he voted all r.ght, sir.

Mr. Speaker: 1 am sorry. He
voted all right I referred to 
what Shri Khadilkar said. He 
said there was confusion and delay 
in making arrangements at the 
various booths. It was in order to 
avoid any such difficulty and irregu
larity that I took that decision. 
Amendment of the Constitution can 
be made, according to the Constitu
tion. only if there is a vote in favour 
of it by a majority of the total mem
bership of the House and also a two- 
thirds majority of the Members 
present and voting. Therefore, even 
if all say ‘Aye’ or ‘No*, it is the duty 
of the Chair to count whether the 
amendment is carried or rejected by 
a majority ot the total membership 
o f the House and a majority at two* 
thirds of the number of Members 
present and voting. Then only I can 
declare the result I have to be 
satisfied that the constitutional provi
sion is observed in regard to voting 
on this matter, that is to say, If It is 
passed, it is passed by a majority of 
the total membership ot the How* 
and by a majority of two-thirds «f 
the number of Members present tad 
voting.
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tillnt S m a d n n t k  Dwlrody: Sup
pose it is lost. Suppose there was 
not the requisite number.

Mr. Speaker: Therefore, counting
is necessary.

An Him. Member: If it is lost?

Mr. Speaker: Even if it is lost, I 
must count before 1 declare it is lost 
It is not merely on voices that 1 can 
dispose of i t  Actual counting is 
necessary in this matter.

And, when the mechanism was not 
properly working and some com
plaint was made, instead of allowing 
each bon. Member to get up and say 
that be voted this way or that way 
I wanted to be on surer ground. Un
fortunately, this mechanism of divi
sion also failed. The clerks could not 
bo there in time and then there was 
a rush. The Opposition had also to 
vote for the ‘Ayes’ . This matter was 
brought to my notice. It is not only 
a question of a snap vote. Shri 
Pattabhi Raman said that there was 
confusion.

Acharya Kripalanl: Confusion could 
have been cleared away.

Mr. Speaker: Shri Pattabhi Raman 
said:

"There seems to be a lot of 
confusion with regard to the 
marking on paper. You will see 
that presently. I am doing it for 
the first time after I came to this 
House. So I suggest that this 
may be taken up first thing 
tomorrow morning.”

Acharya Kripalani: If there is
confusion in the House you will 
restore order.

Mr. Speaker: I do restore order.
Shri Feroze Gandhi said that there 
was not only confusion but one other 
thing also about 5 o’clock and all that. 
Under these circumstances, what is

to be considered is this; whether I 
have got the right at that stage to 
adjourn the House either under the 
rules or under the general practice 
as enunciated in May’s Parliamentary 
Practice which has been referred to 
also. Of course, there are the resi
duary powers under rule 389.

The second thing is, assuming that 
I have got jurisdiction or power, 
whether 1 have exercised it properly 
or not and whether an irregularity 
has been committed.

So far as the first portion is con
cerned, whether it is right or not, let 
us remember what exactly has hap
pened. It is only after the lists are 
brought to me that 1 have to declare 
the result. As soon as I order divis
ion, bon. Members have to go to the 
one side or the other. If a Member 
presents himse.f belore the Clerk, he 
has to record ’Yes’ or ‘No’. All that is 
right But 1 can do so only after it is 
completed. Before lists were brought 
here and while Members were going 
to the one side or the other, some hon. 
Members raised this question. At that 
ctage it was brought to my notice that 
there seemed to be a lot of confusion.

I took all matters into consideration, 
not merely the snap vote. The last 
sentence always refers to something. 
In view of all this confusion and the 
desire on my part to avoid any con
fusion so that we may know how 
many have voted for and how many 
against, I was obliged to adjourn. 
That was what happened. What was 
referred to by Shri Kamble is far from 
saying anything against the procedure 
that was adopted. This supports the 
procedure that has been adopted.

On page 410 of Way’s Parliamentary 
Practice, it is said:

“When an irregularity occurs in 
a division the usual practice is for 
the Chair to interrupt the pro
cess of division as soon as the 
irregularity is discovered, put the
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[Mr. Speaker]
Q u estion  again and proceed to take
a division de novo."
Therefore, at that stage, before the 

results were in my hands, while yet 
the Members were going into the lob
bies and before all of than had cast 
their votes, there was a lot of con
fusion here. I heard from the Secre
tary, that the clerks could not come 
there in time. (Interruption). There
fore, I felt there was confusion in 
this matter. I wanted confusion to 
be avoided and, therefore, I ordered 
fresh division. But even then there 
was this difficulty and, therefore, 1 
rightly exercised my right.

The next question that was raised 
was that I should have called a divis
ion once again there and then.

Acharya Kripalani: Yes.

Mr. Speaker: It is not said, there 
and then. It is only de novo. It is 
not said that immediately I must do 
that with closed doors. Even if I 
call a fresh division I will have to 
throw the doors open and invite other 
Members. Under those circumstances 
the division we had yesterday would 
be as good or as bad as a division I 
call today. 'Immediately’ is not borne 
out by any authority.

We are bound to ruler to May's 
Parliamentary Practice to give us 
guidance wherever there is no specific 
rale. 1 am aware that in our own 
Buies we have got rule 889. I can 
invoke the residuary clause wherever 
there is no specific rule. Where there 
is no specific rule 1 am bound to ex
ercise my discretion in the beat in
terests. I am supported in my view 
by May'ii Parliamentary Practice.

The hon. Law Minister referred to 
a  particular case. Certainly, that is 
another poin t Even after I call a 
iivision hon. Members may come and 
aay that they began to fight or some

thing wrong occurred *a4  it is im 
possible to vote. Only Ibis morning 
Shri Nayar, one o f  our Members, 
brought it to our notice that in the 
matter of filing objection* tome people 
were arrested and, therefore, he want
ed an assurance from the hon. Home 
Minister that they will have another 
opportunity—not immediately, that 
very evening. Even there, that very 
day was not pressed. The hon. Home 
Minister said that he will give them 
ample opportunities to file those ob
jections.

Therefore, under those conditions to 
see that no irregularity was com
mitted, I said this will take place ‘to
morrow'. The circumstances and 
what has happened have amply justi
fied the course that we have taken. 
Now, in calmer moments hon. Mem
bers will go to the lobbies when I 
call the division and record their 
votes calmly and take as much time as 
they like. Then 1 will declare the 
result.

Shri B. C. Kamble: May I say this?

Mr. 8peaker: There m no right of 
reply.

Shri Siva &aj: We walk out as a
protest.

Shri D. A. Katti (Chikodi): This is a 
black day in the history of Parliament 
and it is murder o f tim ocracy

Mr. Speaker: The question is:

‘"That the Bill further to »immil
the Constitution of India, be taken
into consideration.”

L<et the lobbies be cleared.

1U »  hra.

(At this stage Shri Siva Raj, Shri 
B. K. Gaikwad, Shri D. A. Katti, Shri 
M may, Shri H. N. Sonuie, Shri Nona 
Paiil and Shri B. C. Kamble left the 
House.)

The Lok Sabha divided. ^
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Abdul LaW.ShriJ
Achar, Shri 
Achint Rain, Shri 
Agarwal, Shri Manakbhai 
Ajtt Singh, Shri 
A in, Shri Joachim 
AM?. Dr. M. S- 
Anthony. Shri Frank 
Arumugam, Shri R. S. 
Anunugham, Shri s. R 
Ayrakannu, Shri 
Balakriahnan, Shri 
Balmlki, Shr 
Bancrjee, shri S. M.
Banerji, Shri P. B- 
B»nj\hi Thakur, Shri 
Barman, Shri 
Barrow, Shri 
Barupal, Shri P. L.
Baaappa, Shri 
Baaumatari, Shri 
Back, Shri I puce 
Bhagarati, Shri 
Bhakt Uarthan, Shri 
Bhania Oco. Shri 
BhargiTa, Pandit M. B. 
Bhargava, Pandit Thakur Dai 
Bhatkar, Shri 
Bhogji Bhai. Shri 
Bi»t. Shri J. B. S.
Brahm Piakaih, Ch. 
Braitawar Praaad. Shn 
Oukravartty, Sbrinuti Rcnu 
Chanda, Shri Anil K- 
Chandak. Shri 
Chandra Shankar, Shri 
Ojandramani Kal», Shn 
Chaturjcdi, Shri 
Charda, Shri
Chettiar, Shn Ramanatltea 
Cbuai Lai, Shri
Daa,ShriK. K
Dai, Dr. M. M.
Dm , ShriN. T.
Daaappa, Shri 
Datar, Shn 
Deb, Shn N. M.
Deb. shri P. G.
Deb, shn fmmihn 
Deaaj. StariMararjii 
Diadod, Shri 
Dube, Shri Mukh*nl 
Bvircdi, Shri M. L. 
Bachazan, Shri V. 
ftanipiUqr, Shri 
OaatfLi, Shcipataw 
fiaata Dart, Shrink 
-AMiwti Ra»

AYES
Oautam, Shri C. D.
Ghoul, Shri Anrnbtado 
Ghoah. Shri N- R.
Gopalan. Shri A. K 
GorindDat, Seth 
Odha, Shri A. C.
Gupta, Shri C  L.
Gupta, Shri Ram Kriahan 
Hajamaria, Shri 
Ilarrani, Shri Aaaar 
Hantda. Shri Snbodh 
Hathi, Shri 
Haiarika. Shri J. K- 
Htda, Shri 
Hera R*i. Shri 
Jlgiivm Ram. Shri 
Jain. Shri A. P.
Jain, Shri M. C.
Jangde, Shri 
Jena. Shri K. C. 
Jhunjhunwala, Shri 
Jiftachandran, Shri 
Jogcndra Sen, Shri 
Jo*hi, Shri a . C.
Joahi. Shrimati Subhadra 
Jyotithi, Pandit J, P. 
Kanakaubai, Shri 
Kanunao, Shri 
Karnurkar, ShriJ 
Kasliwal, Shri 
K»ya\. Shti P. N.
Kedaria. Shri C. M.
Keaar Kumari, Shrimati 
Keshava, Shri 
Ketkar, Dr.
Khadilkar, Shri 
Khadiwala, Shri 
Khan, Shri Sadalh Ah 
Khat., Shri Shahnawaz 
Khaaraia, Shri Jamal 
Kiataiya, Shn 
Kodiyan, Shn 
Kotoki, Shri Liiadhar 
Kottukapaliy. Shn 
Kripolani, Shrimati Sucbcia 
Krithna, Shri M. R. 
Kriahna Chandra, Shri 
Kriahnappa, Shri M. V. 
Ktiihraawami, Dr. 
Kuraafan, Shri M. K. 
Kumbhar, Shri 
Kunhan, Shn 
Kuncl, Shri B. N- 
Lacfthi Ram, Shri 
tartar. Shri N. C.
Mafda Aiuoad, Shrimati, 
Mahanty, Shri.
Mahariro Puaad, Shri, 
Majhi, ShriR. C  
Mafcthi*, Sardar

[13*30 hr*.
Malariya, Pandit Goriad 
Malhotra, Shri Indtr J. 
Malavtya, Shri K. D.
Malliah. Shri U- S.
Malria, Shri K. B.
Malviya, Shri Matilal 
Mandal, Dr. Paahnpati 
Maniyangadan, Shri 
Masuriya Din, Shri 
Mathur. Shri Hariah Chandra 
Mathur, Shri M. D.
Matin, Qasi 
Mehdi, Shri S. A.
MthU, Shri B. G.
Mehta, Shrimati Kriahna 
Melkote. Dr.
Menon, Shri Krithna 
Mrnon, Shri Narayonankutty 
Minunata, Shrimati 
Miahra, Shri Bibhuti 
Miahra, Shri L. N.
Miahra, Shri S. N- 
Miara, Shri R. D.
M>ara, Shri R. R.
Mobideeo, Shri Gulatn 
Mohiuddin, Shri 
Morarka. Shri.
Mukerice, ShriH. N.
Mullick. Shri B. C. 
Muniawamy, Shri N. R- 
Murthj. Shn B. S.
Nadar, Shri Thanulin**™
Nair, Shri C. K- 
Nair, shri Kuttikriahnan 
Naldurgkar, Shri 
Nanda, Shri |
Nanisppa, Shri 
Maraindin, Shri 
Naraaimhan, Shn 
Narayanaianv, Shri R.
Naakar, Shri P. s.
Nathwani. Shri 
Nayar, Shri V. P.
Negi, Shri Nek Ram 
Nehru, Shri Jawaharia'
Nahrui Shrinuti Uma 
Neawi, Shn 
Ou, Shn 
Padam Dev, Shn 
pahadu, Shri 
Palaiuyandy, Sho, 
Pakltoudhuri, Shrimki 
Vaodc. ShriC. D.
Piodey, Shri satiu 
Pangarkar, Shri 
t > aigfahi Shri 
Paona Lai, Shn 
Parmar, Shri Dean Band’’ 1' 
Pairathi Kriahnan, Skri^ 4 
Fatal, Shn N. N.
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Patel. Shri P- R. 
h l t l .  Shri Raieahwa.'
Pktil. Shri R. Q.
Pam. Shri s  K.
Pattabhi Raman. Shri C  R. 
PQUi. Shri Thanti 
Ptabhakar. Sbri Naval 
Pragi Lai, Shri 
Pradhan. Shri B. c.
Radha Ramin. Shri 
Raghubir Sahai, Shri 
Rahman. Shri M. H 
Rai, Shrimati sahodrabai 
Rai B«haduc> Shri 
Ram Garib, Shri 
Ram Saran, Sbri 
Ram Shankar Lai, Shri 
Ramaawamy, Shri S. V. 
Ramaawamy. Shri K- S. 
Ranuul, Shri S. N. 
Ranvitunt Ua>, Shri 
Raaa, Shri 
Ranga. Shri 
Raagarao, Shri 
Rao. Shn Thtrumala 
Raut. Shn BboU 
Raddy. Shri K . C.
R*ddy, Shri NHP 
Reddy, Shri Viawanatha 
Roy. Shri B a h n o illi  
Kup Narain. Shri 
Sadhu Ram. Sbri 
Sabu, Shri Rameahwar 
Saif ai. Sardar A. S. 
Samanta, Shn S. C. 
Semantiinhar, Dr. 
SamiMiUanx. Shri 
Saaganna. Shri

Sankuapandlan, Shri 
Sarhadi, Shri A tit Stash 
Saiith Chandra. Sbri 
Satyabhama D*»i, Shrimati 
Selku. Shri 
Sen. Sbri A. K.
Sen. Shri P. O.
Shah. Shri Manaben4n 
Shankat Deo, Shri 
Shankaraiya, Shri 
Sharma. Pandit K. C. 
Sharraa. Shri D. C  
Sharma. Shri R. C.
Shatftl Swami Ramaftand 
Shobha Ram. Shri 
siddananiappa. S M  
Sidd'nh, Shri 
Singh, Ch. Badaa 
Singh, Ch. Ranbir 
Singh, Sardar Hukam 
Singh, Sardar Iqbal 
Singh, Sardar fogendra 
Singh, Sardar Swat an 
Singh, Seth Achal 
Singh, Shri Babuaath 
Singh. Shri Bahadur 
Sii-gh. Shri Birfcal 
Singh. Shri Brai Raj 
Singh, Shri Dal|it 
Singh. Sbri Din*ih 
Singh. Shn H- P.
Singh. Shri K- N.
Singh. Shn L. Achaw 
Singh. Shri M. N 
Stnghu. Shri Kami 
Sinha, Shri Anirudh 
Sinha, Shri B. P.
Siaha, Shn JbuUa

Sinha, Shri K, P.
Sinha, Shri Satya Narayan 
Sinha, Shri Satyanitea Nar*y«* 
Sinha, Shrimati Tarkaahwaii 
Shthwan Singh, Shri 
Snatafc, Shri Nardco 
Somani. Sbri 
Sfcnarane, Shri 
Soren, Shri 
Subbarayan, Dr. P. 
Subtamanyair, Shri T .
Sultan, Shrimati Maimooaa 
Supakar, Shri 
Sumat Praaad, Shri 
Sunder Lai Shri 
Surya Praaad. Shli 
Syed Mahmud. Dr.
Tantia. Shn Ratneahwtr 
Tariq, Shri A. M.
Tewari. Shri Dwarikanalh 
Thakoit, Shri M. B. 
Thimraaiah. shri 
Thomaa, Shri A. M .
Tiwari. Panjit Babu Lai 
Tiwari. Shri R. S.
Tiwary, Pandit, D. N.
Tula Ram, Shri 
Dike. Shri
Upadhyay, Pandit Muniahwar

Dun
Upadhyaya, Shri Shiea Datt 
Vann*. Sbri B- B.
Varnw. Shri M- L 
Varnw. Shri Ramungb Bhai 
Vuwanath Praaad. Sbri 
Vyaa, Shn RadhcLal 
Waanik, Shn Battmhaa 
Yajmi. Shri

NOES

Chavan, Shri D. R. 
Oaikwad, Shri B. K. 
Kamble, Shn B. G

Katti, Shri D. A. 
Manay, Sbri 
Parmar, Shri K< U.

Sira Rai. Shri 
Sonulc, Shn H. N. 
Sugaadhi. Sbri

Mr. Speaker: The result *f the divis
ion 1b :

Ayet : 291
Noet : 9.

The motion is carried by a majority 
o f the total membership of the House 
and by a majority of not leas than 
two-thirds of the Members present 
and voting.

THo motion was adopted.

Clause t—  (Amendment of Article 
333)

Mr. Speaker: We shall now proceed 
with the c la use-by-clause consideration 
of the Bill. Usually we do not tako 
any votes during the lunch hour. 
Therefore, we shall take votes on *11 
the clauses at 15.30 hours; 1 hop* ft 
will be convenient to Members. In 
the meanwhile we shall get along with 
the clauses. Let us take clause 2 now*. 
Are there any amendmehwr
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M ui Narayanankotty Menon (Muk- 
andapuram): Sir, I beg to move:

Page 1,—

after line 10, add—

"Provided that such nomination 
ahall only be made in pursuance 
of the recommendation made by 
the leader of the majority party, 
if any, or that of the biggest 
single party in the assembly.” (16)

Shri Kodiyan (Quilon-Reserved- 
Sch. Castes): Sir, I beg to move:

Page 1,—

After line 11, odd—

“Explanation.—The Governor in 
making the nomination shall act 
on the aid and advice of the 
Council of Ministers appointed im
mediately after the elections to 
the Legislative Assembly.”  (17)

Shri N i n r u u k i t t ;  H c n n : . Sir,
my amendment to this clause is re
garding the powers given to the Gover
nor for nominating representatives of 
the Anglo-Indian community to the 
Assembly. On principle, Sir, we are 
opposed to the power of nomination 
bt:ng given to the Governor, but be
cause the Bill is so worded and be
cause tl'ere are practical difficulties in 
providing separate constituencies for 
the Anglo-Indian community, while 
accepting the principle that the Anglo- 
Indian community should be given a 
representation in the Assemblies of 
West Bengal and Kerala, we take 
objection to the rule that the Governor 
should be given unfettered powers to 
determine who is to be the represen
tative nominated from the Anglo- 
Indian community.

ordinarily, Sir, the powers given un
der our Constitution to both the Gover
nors and the President are so restrict
ed and limited that they act always 
and exercise the powers given to them 
under advice of the Ministries either 
in the States or in the Centre. But 
in this peculiar situation there is a 
peculiarity because the nomination is 
to be effected by the Governor at a 
time when there may not be any 
Cabinet existing in one of the S ates. 
A  sfmii^r situation arose in Kerala 
State immediately after the last elec
tions. After the results of the general 
elections were announced and before 
the Governor constituted the State 
legislature the Governor there made a 
nomination of a particular member to 
be representing the Anglo-Indian 
Community. A t that time there was 
no Cabinet and it was the President’s 
rule. The Governor was, therefore, 
exercising his powers unfettered.

As was the position in our State, 
we find that Governors as a rule do 
not belong to that particular State 
and they exercise certain functions 
when the President's rule is there. 
At that time we could not understand,, 
when the Governor chooses a parti
cular individual to be the represen
tative of the Ang'o-Indian Community 
of that State, under whose advice and 
on what information the Governor 
would pick out a particular represen
tative. It so happens that in these 
particular States where the party posi
tions are so precarious and a particular 
party is voted to power with a one- 
man majority, it is possible for the 
Governor to nullify that electoral 
majority by nominating a particular 
individual of his own choice if he 
acts without the advice of any res
ponsible person.

My amendment seeks to prevent the 
Governor from acting in an arbitrary 
manner and without the proper 
advice of an elected representative. 
Therefore, my amendment provides1
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that the discretion given to the Gov
ernor to nominate a representative 
of a particular community should be 
governed by the advice ot the leader 
at the majority party returned in the 
general elections. If that one safe
guard is provided, the Governor will 
not be able to nullify the elected 
majority of a particular party as it 
hi>« happened in the Kerala State.

Yesterday it was pointed out by 
Shri Frank Anthony and later on by 
the bon. Minister that there is no 
danger as far as nomination is con
cerned. It may be because the Cen
tral Government nominated my hon. 
friends here and they belong to the 
Opposition, but in the Kerala Legis
lature it happened in a different way. 
Immediately the Governor made the 
nomination he announced his inten
tion to join the Congress Party and 
on every legislation that was brought 
before the Assembly there he voted 
with the Congress Party and against 
the Government. I am not saying 
that if it is the desire of the com
munity that their representative 
should belong to the Congress Part.' 
he should not be nominated; cer
tainly he should be nominated. But 
the Governor did not make any 
attempt in the Kerala State flnd 
•ut public opinion or the real repre
sentatives of that community there, 
•r to find out whether this particular 
gentleman represented that commu
nity. Therefore, there was that 
danger of putting up a person, as a 
sort of a balance, on the party which 
did not enjoy a legislative majority. 
Therefore. I submit that even  though 
1 am not agreeable to the principle 
•£ nomination because there are pro
cedural difficulties, a? has been put 
forward by the Home Minister, tot 
the way of finding out separate cons
tituencies—while completely support
ing the position that there should be 
representation for  the Anglo-Indian 
community— I press my amendment 
to the effect that the Governor should 
always act under the advice of the 
ministry, if there is *  ministry, or o f 
ft*  leader •* .the grmtp «r the pictr

which has been aehtmed in A e  
general election.

I would also add this. It might 
not be the intention of the Govern
ment to introduce this Bill with the 
idea that the power of nomination 
should be arbitrarily given. H ie only 
excuse given yesterday by the hon. 
Minister was the procedural difficulty. 
I cannot understand that there will be 
a procedural difficulty for specifically 
providing that the Governor should' 
act under the advice of the represen
tatives of the people who are elected 
and that the Governor should not 
take the advice of anybody else.

Furthermore, as it has been 
stressed in this House, while we 
have got a written Constitution, it 
does not provide for certain oases of 
emergencies. So, our Constitution 
can be enriched only by a convention 
that we are able to follow today, in 
the formative stages of the adminis
tration under the new Constitution. 
The principle of nomination of repre
sentatives of the people is not an 
known to the primary principle at 
the Constitution since we find a pro
vision for reservation of seats under 
article 334 of the Constitution. 
Therefore, while giving power to the 
Head of the State which is comple
tely abrogatory of the other provi
sions of the Constitution, let us build 
up a certain convention today, that 
that power will be exercised only 
after getting the advice of the repre
sentative; of the people I think it 
fit that the amendment should be 
moved because originally »t was un
derstood that the Head of the State 
will art only on the advice of his 
ministry. Because there wa* a 
peculiar and extraordinary situation 
that arose, where the Governor, in 
haste and without waiting for a few 
more days for the ministry to be 
formed in the State, acted in a very 
arbitrary manner, where there was 
nobody in the State to advise him. 
it should not be said that such a pro
cedure should be followed Then, it 
was thought that H was not possible 
that any proper advise regarding the 
representatives ef the —
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«ould be obtained in an impartial 
joanner by the Governor. It was 
wrong on the part of the Governor 
to build up a convention wherein an 
Impression could be created in the 
country that he was acting arbitrarily 
in that manner. It is to prevent the 
arbitrary feature in the exercise of 
U s power that the Constitution has 
given certain provisions, and it i> 
because of that that I am moving this 
amendment.

1 hope that the hon. Minister will 
accept my amendment and thus fetter 
the discretion of the Governor so that 
the principle of the Constitution re
garding the clected representatives 
will be restored, subject to the proce
dural difficulty of finding out a sepa
rate constituency for the Anglo- 
Indian community.

Shri Kodiyan: Under our Constitu
tion the Governors are empowered to 
nominate representatives of the 
Anglo-Indian community to all legis
lative assemblies of the States. As 
my hon. friend Shri Narayanankutty 
Menon has pointed out. although 
under the Constitution the Governor 
has the authority, it is generally the 
practice that Governors act according 
to the advice of his council of min
isters. Whether it be the Governor 
or the President, the Governor and 
the President always under the 
advic * of their councils of ministers 
immediately under thm;

Now, it has become a democratic 
convention in our country that a) 
ways, in all matters relating to the 
8tatefa administration, the advice 
given by the council of ministers is 
given due consideration by the Gov
ernor Of the Head o f the State. Un
less this particular proviso is added 
to this clause In the amending Bill, I 
am afraid that the violation of this 
democratic convention will again be 
repeated in other States also. It is 
with this object that I moved my 
amendment My amendment makes 
it mandatory or obligatory on the 
part of the Governors to adhere 
strictly to the adviee given by the

council of ministers. The nomina
tion of a representative of the Anglo- 
Indian community can wait till a 
ministry is formed after the elec
tions. When an election is held and 
the result of that election is pro
claimed, then the Governor remains 
the sole representative of the Presi
dent After the election, it is my con
tention that the Governor has to act 
according to the verdict of the people 
ami according to the desire or advice 
given by the majority party. If it is not 
possible to accept the advice o f the 
majority party after the election, my 
contention is that the nomination ckn 
wait till a ministry is formed. There
fore, I think an amendment is abso
lutely necessary and I hope the hon. 
Minister will accept my amendment.

Shri Frank Anthony: Mr. Speaker, 
1 feel that' I am bound to oppose this 
amendment for several reasons. I 
agree that it is more or leys an ex
plicit constitutional convention for 
the Governor to act on the advice of 
his ministers, but I believe that so 
far as this special provision is con
cerned, when it was put into the 
Constitution, special notice was taken 
of the fact that while the Governor 
will normally and ordinarily act as 
the Constitutional head when he is 
charged with the responsibility of a 
particular kind relating to a particular 
community, he would act also as the 
custodian of the interests of that 
community.

My hon. friend who moved this 
amendment said that the choice of 
the nominee should rest in the final 
analysis with the ministry in power. 
I completely repudiate thnt thesis. 
This provision that has been given to 
the Anglo-Indian community has not 
been given for the benefit of the 
party in power. I myself have had an 
unfortunate experience in one or two 
States where I have had to underline 
the fact that the ministry in power 
there is not to nominate a person 
whom it thinks will carry its parti
cular political complexion. The nomi
nation is not given for the benefit of 
thfr party or that party and not far



Constitution piy-f^rag* l, 1980 (Eighth Amendment) BiU 2716

[Shri Frank Anthony] 
the benefit ot the ruling party. Nomi
nation is ostensibly given (or the 
benefit of the Anglo-Indian commu
nity.

My hon. friend Shri Narayanan- 
kutty Menon said that the person 
who was nominated did not possess 
a representative capacity in Kerala 
State. I repudiate that statement 
also. The gentleman who was nomi
nated was recommended by the only 
•rganisation in this country which 
has a real representative capacity so 
fa^ as the Anglo-Indian community 
i* concerned. And I must say this: 
that by and large. Governments in all 
the States and also at the Centre 
have accepted the advice of this re
presentative organisation in this parti
cular matter.

Then I envisage a real danger if 
this amendment is accepted. It is 
this. If, as in Kerala, there is a par
ticular party which enjoys an ex
tremely precarious majority, it will 
deliberately ignore the needs of the 
community; it will deliberately ignore 
the representative character of people 
who are recommended for nomination 
and it will pick up from here or 
there—they will probably go off the 
highways and by-ways—merely to 
put in people whom they know they 
can depend upon for the purpose of 
keeping their precarious majority 
intact. I feel that for this reason, if 
this provision is to have any real 
meaning, then it should be retained 
In its present form so that the Gov
ernor, if he finds that there is a deli
berate attempt on the pan o f a 
ministry to put in a perron who has 
no representative capacity whatso
ever, then, certainly as the custodian 
ot the interests of a particular mino
rity, he will put In a person who 
fulfils a representative capacity.

Mr. Speaker: Shri Kamble.
Shri Surendranath Dwivedy (Ken- 

drapara): I have got my amendment 
No. 27.

Mr. Speaker: That is to clause 3 
and not clause 2. We are on clause

2. I will call him when that clause i* 
taken up.

Shri B. C. Kamble: With regard t»  
the amendments to clause 2, I would 
like to make a few observations. My 
first point is with regard to the Gover
nor. I request the hon. Home Minister 
to clarify the position. What is the 
position of a Governor? In that con
nection, I would like to read out tb» 
provisions of sub-clause (2) of article 
163, where it is stated:

"If any question arises whether 
any matter is or is not a matter as 
respect which the Governor is by 
or under this Constitution requir
ed to act in his discretion, the deci
sion of the Governor in his dis
cretion shall be final, and the vali
dity of anything done by the Gov
ernor shall not be called i«  ques
tion on the ground that he ought 
or ought not to have acted in his 
discretion.”

14 hr*.
Therefore, I am of the opinion that ‘ he 
Governor must have his discretion, and 
that discretion he must always use -is 
he deems fit. I am not of the op:nion 
that the Governor should be merely a 
rubber stamp and that he should 
always act in accordance with the 
directions as may be given by the 
Council of Ministers. The Governor 
has his own constitutional position. 7 
am quite sure that under the Consti
tution if any Governor were o f the 
sort as is prepared to act on h's own, 
there is nothing in the Constitution, or 
tn the structure of Government, either 
at the Centre or at the States, which 
will prevent him from acting as he 
deems fit. But, then, the Union Gov
ernment has not made the position 
clear with regard to the authority that 
the Governor has been enjoying. Wa 
hope the Union Government is consi
dering the question o f framing certain 
rules with regard to the authority o f 
the Governor. The Home Ministry 
should frame them quickly so that 
many of the things could be avoided. 
That is my first observation with 
regard to the Governor.

Then I have two other things to say. 
Hie hon. Home Minister has been



pleased to come forward with clause 
(3)  to make certain provision with 
regard to a community. 1 am not here 
to oppose it, but what I want to ask is 
this. Is the Home Minister prepared 
to extend this principle to other com
munities which are deserving commu
nities? Once a principle in regard to 
a provision for a community is accept
ed, there should not be discrimination 
with regard to other communities. 
Therefore, I am pleading with the 
Home Minister, and also before this 
House that once a principle has been 
accepted, then if there are other 
deserving communities, the same prin
ciple should be applied and the same 
protection should be given to thote 
communities also.

Here I would like to point out some
thing to Shri Frank Anthony, and that 
is this: should we stand for nomina
tion? At the Round Table Conference, 
it was unan:mously accepted that 
there should not be any nomination at 
all. Therefore, if we are to work 
democratically, then we should depre
cate nomination; we should not uphold 
nomination. I would ask my hon. 
friend. Shri Frank Anthony: why is he 
shy of asking for representation as 
Anglo-Indian community? Why is he 
satisfied with mere nomination? He 
is making a compromise. If he comes 
forward to make a representation that 
Anglo-Indians need be represented 
in different legislatures, including 
this Parliament, he has a legitimate 
right to say so. But now he is satis
fied with the nomination. I am com
pletely against nomination. If ihe 
Anglo-Indian community has anv 
grievance, it should place its demand 
before the States, or should come 
before this House.
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Then I come to my third observation. 
1s it not in the interests of the differ
ent communities which are being dis
criminated against that they should be 
brought together under one piece of 
legislation? Here I may point out to 
another provision in the Constitut;on, 
which relates to the financial aid that 
is given to the Anglo-Indian commu
nity, which is embodied in article S3?.

What is going to happen to tha. par
ticular provision, under which aid 
will be given for a period of ten years’  
Is Government going to extend it also 
by bringing forward another amend
ment? Otherwise, the aid must stop. 
If the Government is proposing to 
amend the Constitution later on, after 
two years, then the Government 
should have given proper consideration 
to all these things whether that has 
to be extended or not. Financial aid 
is a narrow thing and represents ion 
is a bigger thing. When you consider 
the bigger thing, how can you leave a 
narrow thing? Therefore, the whole 
position ought to have been considered 
and then this piece of legislation 
should have been brought forward. I 
had written to the hon. Home Minister 
and brought certain points to his 
notice. Therefore, I would submit that 
even if it is too late now and that piece 
of legislation has to be passed there
after, it is advisable for mutual res
pect that if there are different com
munities for whom certain protections, 
safeguards are necessary, they should 
be brought together and certain device 
found out whereby all this is done. 
These are the observations that I have 
to make.

Shri Achar (Mangalore): I would 
like to make only one submission. It 
is very necessary that constitutional 
conventions should be built up in this 
country. From that po:nt of view, w« 
have to remember that the Anglo- 
Indian community is given representa
tion because they occupy a peculiar 
position; not because they are u 
minority. That aspect has already been 
argued and mentioned by o hers. That 
is why this constitutional provision 
has been made, though we are opposed 
to any kind of nomination. So, we 
have to consider that aspect of the 
position, the peculiar position of their 
special condition.

The next point that we have to con
sider is this; what is the best method 
of protecting their interest? What is 
the best convention that we have to 
build up while having these nomina
tions? The best convention we would 
have to build up will be the feeling i>

(SAKA) ( Eighth Amendment) 2718
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[Shri Achar) 
the community, the public opinion i »  
the community as to whom they would 
like to have. Of course, it is not by 
regular election or anything of that 
k|nd. I am sure it will not be diffi
cult for the President, or for the 
Governor, to And out whom exactly 
they would like to have. There may 
be controversies and in all cases, there 
may not be unanimity. But I feel it 
will not be difficult, whether it be the 
Governor or the President, to find out 
what exactly the public opinion in 
&at particular community is. Party 
questions need not come in this Bill. 
If we consider that particular aspect 
of building up conventions, public 
opinion of that particular community 
should have the final voice in the 
matter. 1 am only suggesting that a 
convention should be built up in that 
matter. That is why 1 am opposing 
the amendment of Shri Narayanan- 
kutty Menon. It should be provided 
in the Bill itself.

It is a usual democratic convention 
that the party in power should have 
the discretion to advise the Governor 
or the President. In a democracy, it 
is a well-known fact that the party in 
power enjoys that right. There is no 
doubt about it. But it is also unusual 
that such a provision is not made in 
anv Constitution, or the orders any
where; no convention provides like 
that.
14.19 lira.
[Mr. Deputy-Speakir m the Chair.’, 
So, I submit, so far as nomination is 
concerned, it must be left to the abso
lute discretion of the Governor or the 
President That does not mean that 
he should set aside the opinion of 'he 
party or Ministry in power. I would 
submit that we can even trust the 
parties.

That is why I said that a convention 
is necessary. Even, supposing a parti
cular party is in power and the com
munity as such is not in favour of 
that party, I would submit and go to 
the extent of saying that the party in 
power must respect the feeling of the 
oomm unity - and accept the persona

whom they would like to have as their 
representative*. We are having ad 
instance here in the Parliament itnSt 
now. W e find that we have tot one 
of the ablest Members of our House* 
Shri Anthony. I did not know him 
personally previously. I have come to 
know him only for the last two or 
three years that I have been here. We 
have got the ablest man, but at the1 
same time 1 find that he is not in the 
party. Though the Congress Party 1* 
in power, they have nominated him.

That is the point that I wanted to- 
make. I feel that the House aa well
as the Ministry and everybody else: 
must try to build up this convention 
uf having the real leader of the com
munity as a Member, whether it is :•.) 
the Parliament or whether it is in any 
of the local assemblies as in Kerala. 
I would submit that it Wbuld be 
improper to have a provision in the 
Bill itself that it must be under the 
advice of the party in power.

Shri Svrendranath Dwlvedy: M ay T
seek one clarificat-on? I have given- 
notice of aw amendment to clause 3 tf* 
which you will come later. But I hav«- 
a difficulty about which T want your 
guidance. I had also given notice of 
an amendment to clause 2 for the 
omission of that clause. But that 
amendment was not accepted. It was 
said that we cannot give notice of n» 
amendment seeking to omit a clause; 
Now, if clause 2 js uccepted by the 
House, what happens to my amend
ment to clause 3?

Mr. Deputy-Speaker: He can vote 
against it. It may not be accepted

Shri Snrendranath Dwlvedy: O f
course, I have a right to vote as I 
like. But what happens if that clause 
is adopted?

Mr. Depnty-Speaker: He would
have the same advantage and purpose 
served if he votes against it. It may’, 
not be accepted. There will be no
question of deletion then. The same: 
purpose will be served. But if it is 
accepted then perhaps he has to. 
suffer,



jppgW vvnr>n a»»uf» nu»wr»n w <

KmMHI Thaknr Dm  H vu ytn
(Hiaaar): I may submit that my boa. 
Mend's araendmant is that Anglo- 

may not be given any nomina
tion at «1L H« feels that they may 
not be given any separate representa
tion m this matter. Nov if danse 2 
is passed, I am afraid that amend
ment to clause 3 will not be allowed. 
So, he should be allowed to pat in 
an amendment here. If he is allowed 
to put in an amendment here then 
of course he will have the right to 
move it. Otherwise it means that he 
cannot move this amendment.

Mr. Depnty-Speaker: But his amend
ment is that the clause be deleted.

Pandit Thaknr Das Bhargava: Not 
the whole clause, but a part of it. It 
relates to two things.

Mr. Depnty-Speaker: That is what 
he told me just now.

Pandit Thaknr Das Bhargava: This 
clause refers to two things.

Mr. Depoty-Speaker: What is the 
number of his amendment?

Shri Surendranath Dwivedy: No. 27.
Shri Snpakar (Sambalpur): Part

oan be omitted.
Pandit Thaknr Das Bhargava: In

that case he will be debarred from 
moving that amendment because we 
have taken a decision on clause 2.

Mr. Deputy-Speaker: No 27 is to 
clause 3. What is the number of the 
amendment to clause 2?

Shri Surendranath Dwivedy: It is
not here. I had given notice of an 
amendment seeking omission of the 
otause which was not accepted by the 
office.

Mr. Deputy-Speaker: The notice of 
amendment that he gave sought that 
that clause be omitted. So it was 
rightly rejected because he could have 
the same purpose served by voting 
against it. There are no such amend
ments, namely, that the clause be 
omitted. Therefore the Office must 
have got the orders of the hon.

Bill
Speaker and that must have been re
jected. That has rightly been done. 
If he had asked for the deletion of 
some part of that, then certain t*-
there would not have been any objec
tion. How can 1 help him now?

Pandit Tbakor Das Bhargava: The
substance of the point to which lie 
wants to call your attention is this. 
He is ot the view that Anglo-Indians 
should not be given this right at all. 
That he wants to secure by deletion 
of some portion of Article 334. As 
a matter of fact, if we pass clause 2, 
he would be debarred from moving 
any such amendment because then 
we give the power to the Governor 
to nominate. Then the right is there 
Otherwise the Governor cannot 
nominate.

Mr. Deputy-Speaker; But Panditji 
would realise my difficulty that the 
only amendment he gave notice of to 
clause 2 was that that clause be omit
ted. That could not be admitted 
Now he feels a difficulty that he wiM 
not be able to move the amendment 
that he desires to clause 3. Now if 
he wants to move another amendment 
to clause 2, unless the Government ia 
prepared to accept it I cannot waive 
the notice. Therefore there would 
be that difficulty. Therefore I can
not allow him to move another 
amendment to clause 2 now, at this 
moment, unless that amendment be 
acceptable to the Government.

Pandit Thaknr Das Bhargava: Then
it can be remedied only by this. If 
he is of the view that Anglo-Indians 
should not be given any right at all, 
this is the proper clause on which he 
can be allowed to speak. Otherwise 
he will not be allowed to speak and 
he will not be allowed to move hts 
amendment.

Mr. Depnty-Speaker: Nobody has
said that he will not be allowed ta 
speak. How does Panditji say that? 
Who said that?

Paudit Thaknr Das Bhargava: He
stood up and wanted to move hit
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[Pandit Thakur £>aa Bhargava] 
amendment. From that I under«too< 
that he wanted to speak. He was 
asked to wait till clause S was taken 
up.

Mr. Depnty-Speaker: That is not
the correct interpretation. Nobody 
denies him the right to speak. No
body says that,

Shri Thimmatah (Kolar—Reserved 
Sch. Castes): I want to know whether 
both clause 2 and clause 3 have been 
taken up together.

Mr. Deputy-Speaker: Clause 2 
under discussion. As soon as this dis
cussion is finished, we will take up 
clause 3.

Shri Surendranath Dwivedy: 1 was
thinking that I would rather speak on 
clause 3 because I had my amend
ment to that clause. But since 1 
fin d ... .

Mr. Deputy-Speaker: Pandit) 1
thought that you were being denied 
the right of speaking.

Pandit Thakur Das Bhargava: Ht
stood up. He wanted to move that 
amendment.

Shri Surendranath Dwivedy: About 
speaking, nobody denied me that 
right. I never said that I was denied 
that. I thought that I would put 
forward my point of view while mov
ing my amendment to clause 3. 
Therefore I was not participating in 
this debate on clause 2. Now I want 
to speak.

I have heard the hon. Home Minis
ter’s reply at the consideration stage 
and I must say that I am not con
vinced at all. Of course, he did not 
defend that nomination is a sound 
principle and that it fits in well in a 
democratic constitution. He is not 
quite happy about it. But he ex
plained that because the Constituent 
Assembly in its wisdom had thought 
o f  such provisions, he did not want to 
make a departure from that. At the 
same time he said, “What have I 
done? Even if  we nominate, we are 
presenting two Members to the

Opposition,”  I do sot think this is 
a  viewpoint which can be accepted. 
It is not a question of whether the 
Opposition gets two additional Mem
bers or the Congress Party gets them. 
It is a question of principle, namely, 
whether after working our Constitu
tion for ten or twelve years now we 
still feel that nomination is a desira
ble principle to be perpetuated. That 
is the question at issue.

A t the same time what 1 feel Ja 
that the Anglo-Indians, who have 
such able persons like my hon. friend, 
Shri Frank Anthony and others, do 
not need any protection. If really 
they want to serve their community, 
and not only the community but the 
Indian nation as a whole, they must 
seek sufferage from the community as 
a whole. They should not- depend om 
the mercy and charity of the majo
rity party, whichever will be ruling 
over this country, to nominate them 
by some backward procedure to the 
representative bodies like this and 
pollute them to that extent.

Therefore if we abolish this system 
of nomination, they would be com
pelled not only not to look to *ha 
sweet will and mercy of the ruling 
party, but will go forward to meat 
and try to integrate themselves ia 
every section of the community aa 
that ultimately they become one 
amongst the entire community which 
we really desire that they should be
come and that their should be no dis
criminatory behaviour. They should 
also not feel that the other com
munities are not looking to their ia- 
terest. That is the main point which 
I want to stress. I still feel that the 
hon. Home Minister will see wisdom 
and will not Introduce this nominat
ion system.

qf*« n r : w r
fa forer m $ t

% ftp **rr
jftTH *  arW  $ 3  qnft f t
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1  wwf %tnx anr «rcr w T
f*m r| ?ft «rrt t i t v a *  *  

f in p ?  #  3 *  *  ^  f * ? * ? < r ? n n (

f a  fRTft «fhC
5 TT̂ T 

« m  gsr% fe r fs H  
ftnrr v n i  m n jrz vt *rzrw

f a t  ^  5  *tfrfa 4  m u m  
g  fa  t h  **r are ^
f e n  t o t  t f t r  w i ^ i  ?rft f e n  *p n  <ft
J ' j H  r ^ d i  3fV X  ijt'TT I l + ’i *Wl

jrrfsn r |  %  f W ? ?  % s n ^ f e  *rt 

jRpft w r  tft 5rrt fa  g *r*m  3 ^ r  
sfr? * ? arm* *rr %*ft n r ? j,

«m«Ft m«[iTg fafa*TrTCf 
*PT?*F*T^T f a t T  ’ TOT * fr r  qrtpft f f e R T

«Ft 5*  f e n  n vr <rrfa * j t  jt tr^ rr * f r
I fiR T  2f*T% f a *  H TO : C ^ T ^ f e  frr 

« T « r r»  ^ « T T f= F  «frr.

*rr$rcfV2tar w x z  q ^ w t x z  * r m  t f t r  ?*r 

«rc *rst sftrsfJr *h ^  f t  fa  3*f*t 
i m s  c * T * i ^ f e n  s j t ?  1 5rt m s -

s n fr it  * * r i t  *ft m*i *r? *rr»r tft vf 
ft> m '̂triVdi'Ji fVd'fl ^ viM+l f r ^ ^ r  
fe r r  ^rw «ftr  s w f  * t r t  i sre 
f * r  m r n f o f t  *c$i) *  * ^ r  ^  *

T O  aft *T*TH T̂ fTT ^5ft
JffeT^T  <FT WHTT I TT **TC.
*t t m n  1 A  * r *  t o t  =*t^tt f  %  

* if « d ii< i  H f i w l  it w k  «rr? Jr 
sft n  fsrf«m  % 3?7T

fenrra «n 1 5f r r #  frrcr 
«PRT A HTfiT̂ S fe lt  >nn( * *  sp̂ T fa  
i^TT faqT  I 4  JT?f

fa  n  f»RTt v n rfiT ^ t v t

f t 5r? ? p f f e r r  i « p k  ^sr f ^ R T R  

H ^ 5T ? r^ rH l t  ?ft ? w  t w t

f ^ * T  TT «FW J^r

1 hPist jjk  ^ m n  
»i?#  <^nrr v t  ^  f  *ftr w^rx
% «IH #  fiRft tfTf *PI Vt !Tff ̂
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^  ̂  ftra
^ n ft  s f i p r v v  >^mT ftn n  »ptt
f ¥  Tnfii#5rjf fe rr  an#, ^ f t  ^ r  

sfte «rns firafe fe rr fip 
*r? =nff f e n  ^ h t  ^ r v t
5̂ 5̂  ftlx f e f v s  «rr?ft *ft i

<r*TT ^ r v t  qT5?r5R ^  tftrfr  tz ir^t 
?mn 3TW T t  ^ f t  « ttj# $ r  ^ f t
*fh#t f  fa  ^>ft ’TT l^> *ft

T t 3n 9 T ^ t  I 3|3f 4
m^rrfxzt v ^ jt  n <mrr^> f̂t
4^ JTft W!«^5H fam  fa  « m  ^ f t  

^rt 5 # * ^ ^  fe fT » R T  eft ^r^st
5rt %, w r  f e n
^TTtfTT, fl’t r ^ T  % S T ^ T ^ n f t H ^ t m ?
3 ft  srit ^T^rfa^wr JTf «ft fa  fom ^ rt 

5?t T t?  srre r? # j « k  3frr  f e n  fft
<TcT 3ft <T5Rta U  I

3*5^ j t o  ftror aRf 4' t o  
vk  w t t  qT ? q' ^t ^  **mr
«KTf «n, ^  T̂cTT I %faT TcT ^t
% ??r m^?r * 1  '$ ^ sr  ih
*r f  f a  f e n  ’ T’ n  1
«nr 3ft tfhj; ^ n :  ^ < f f  ^ t  ^  s u f n r  
« f t f a  ? fe r r 5 r w  1
m  z f m  q x t e ^ ^ R  ^ f e n ’m a t  
3̂ #  9 K  p r t  m ^ f rfi'trr 
T r^ p fa rT ^ m n ftn T ^ tfa  f r ^ ^ ^ n r f e n  
srrm «n 1 t o  f̂r ^ ft 3^  ^ PyfN vr 
sfTpjfiret *pt f x ^ T C T i f  i f t ^ r  |  f ^ r o  

firq- wn; w  5  fa  «r<R 
? fo r^ T  ^  ^  f e n  ^ t s t  t  ?rt ^  ^
f e n  srrir i «mr ^ t f  anr? ^ f t  |
f a  fa$ft d <$ ^  ?̂t 
t f e R T  # fe ^ ftr tT ?  «p^| f a f N w  
v t  ar^r 3^*kt ^  1 w r  *m r  

? n r ^ ^ t  ?rf%^sr ^ t  
eft 1 % 5Tf-T sqTTT ^ #faqr 

f W ^ r ^ r  «Ft ^ f r f ^ f  v t  «nn: ?wr 
sn^cft 5̂ >ftfa?ft a r?  ^
f  I f*TT̂  «ft tft<> ^
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[ f t o r  s i fT  vm  ■srnTT]
'nfc'r $

f *  F< ft,T O T  *ni 'ft*r «nff i 
irn ft  in rfT  |« r . t f f a *  s w  t h t  
f ir fc r t f  i t

ft t ? ;  ftr  inr « w : ^  *  f&nt- 
w prsft * v  w t t  ^ g n m n r v t  
tft | * r  ^  *r .\ $  i w  *[?  w . ' f f  v r  s*rrar 
w r  ?ft s r o t  i r o  «rt ftp f r r t z  
f t  amr, f% r ^  js tt  f v  f a w n r  jfr am?

v rf ^ - y r f ^ n  fw sri** 
v t  farar f t  «r»rc $*r f e a rer vr
VCTT I  *fc*
S fs ^ f $t«rt i gfff*r3 ^  <for?rr ftnrr 
» m  f5p frarf?r^ fa *fr * t  *  ftr# i 
w $ ? *  v rw «  tfrr ? tt**

m v n f c i t  *  eftr^n: ^  
ftrerr wlW ^Pf vwjPt̂

w  cpn f^ w r  f-vT V  ^ t t  ^
wro% n, ?n^ ^  5j5*r ff*T

f o r r  n*rr i w -t c  rn?ft 

f f i n w  s r c  ir  'ffW f v  s i* r  <nn s t  

s w t  $ f» n r jt?  f»r i

wPpt ^ r #  *rc $  r<rr x  h
mwnr f*r r  f a *  f r r *  mt * h  vt 
*?)• «t<t <rr* * ft  * i f  i ^ r  w  tf.-^rr

*PTT f a  WOT t y *  «TT?*ft 'TT^?«K *  
t w f f  <TT -T^f <ft flTcTT Tt ?f%
S , « r t *  tft * t  ' r r f ^ R j
«nrr <rr iTM'TT ? * *f<w
ark »tt 5* r * t  *«r r  «ptt i $ « r *  
«rc^n =arr^n g; f c  ^  |5?er $ far fa^ft 
#  ^  ?*r vr r̂nr*r ^  
fV o r 3fTdT ftr »T f^  f«rrr t t  %* 
(fSjTfSft v t  ^ r f  TT?f few r.Tft I

ff*r*r *rr P f ^ r  »r^ft j|  m  
ft  fm <nf* 's^ tt
WT S[ff{WT $<r ^  3TRT
f t | f r  i ar4 *r? ^ r  «w t crt 4  f  mi
mi ftft* fan Pp ^  Ir r t?  
ft  « r |f  w w r  $/k f  it  «rc ^ T i t r  }«rr i

t o  <̂r̂ lr ffnpr ^  f4W  ^
*ft, ^  »m t «p^  f * r t %  * |
^  T^-m w r i t  | faf«r3 ^  a« 0

flTR ?r*a ^  r^TiTrr jf, f a r  f t *  *n[tnr 
f v n  »ptt ^ r  t t J r  ^  v h n r
^ t  w *  v r  n F ^ r r  v * r  f ^ r r  t ft r

%  ?*r fi^*r f^F ?*r w ft
% ffr̂ r ?rite fflftft? p r  

a r n t  |  ft? «rrr ttjc? art x ftti
f t  *  fTtrr arri «rtr fe iT
it$ * * ■  irr^t $, t??rr
|  f ^  * f t  f :- ft  ifr * r ^  * t n r  I
vnr jfr f^^pr^r ***rfa€r ^ ŝr ?̂r 

% «rr % <m  «rm  | 
tfrr inrTifj % mxr | f v
sffrvt ^  t t ? j  ^m r 3r,^ i *r f *  £ t * i
* t f t  »t ff*?TT I fPTT

*fr ^  T T f i  fjm a r |  eft *  
f ^ r ? ^ ^ r  v t ,  ^  »r*r?r*TPft uVc h  
f>  -ft j * r  t  -Ft £t ?*rirt ^  % fi^ rrr w r  
*T?r% ^ i ^jyT'T 4  m i  err
5f<nr \ ^ f t  ft
far - j ^  nr qr*=rt j f ^ R T  * t  jt? f? m  

M V * - f̂ar «rj f<?rr r̂r xftr 
T*r «rr?r ?ri% ^  ^  , « R

arrsn sffr* arrTsw 
| i !i? ? r  w r  ^ f ?  ir^ft «prr 
v fit  ? ^  *r t  i ?mr
|  it , ^<7-T 5F7 ^H T  |  I O T T  f H T t  

^•TT5T * f t i  % *)T ?  eft 
T t-rt^  |  f«P ^  ^  ^rT «IT 3TTqft » 
farff gr r̂r \ * y c  ir ^Var v t  W  
farzrr m  3^r »ft ^  v ? t  «ir ftr 
<r»R Pro ^ T f t  ar-rr^r tffcr % ^ r
e f t ^ w T f t
w »r  v t ;  vft •Tfrr^T % injr wr |
* f t * r $ q ; j f t w T ^ r * € T f  i 
wnrrr frrt & r » r  vr?T fft
Ttft^PT flT'T.ift I f«T WH5% S f% w  
^^T-T *FT 2<pff 5t V T  < a w
fft wrm^nT x ffi  ¥t farnrar »r <t i
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* t  *m < r HTfMfr«IK % t a t  $ t 3TRTT 
| f f  Iff t t ^  vt *  rvft *r rnn 

9n^«rr i ^  fcr v  ^  I
fa  $*ftrr % arR% w m  t o  
f t  arw fa  spr *r?TT^r r$*r i ??r

VtSTCTTO T t  ^ m T  3THT * n f f *  I

vff t̂r- ŝrr ^r?r $  ?
m%3 farT*

<firrer $ aft *j«r *r*$t % ?prrft
'jRTiT f ,  vrftsr s^ er  |,
5«T 3*vt f̂ oTff i v t f *3f? ^
I  ftf? ar  ̂ 5TtfT #TT?T ?ft? % JT?T 7 T  T P T - 
*rr* =t jfr * ?  i *rrT» s r  ftm
*rr^ T M  k: tft *tr fa
%<Tt£ »T%frrtJ JT?r tt *infa m n 

*fr^r *r ?t ^rnfr * ?t  msr? it 
«jt sfTT'T *rtr 4  «j?r jr fa  ^  stct »r?t 
*nfa?r f f  *T3TT̂r vm r  i m t *rr^H 
^r^RT |  fa  5r<r<sT mx 4ft
% ^nr <Pt t* fcJT̂ T SFTfrT | i JTTfiHSFT
?fr qsT'sr ^  ^r>m i f̂r
jft'T Trf*T%sw % v tw  fvmir 
fa  f'.T  ̂ ifTH "TT’TT % M -  gr fsrrir- 
ffrr |, ?*rrf «p f-w  fsrwRTT T^f | i 
?*T f?TT 4 ^ T T  £
tr&fitte *7 ?rrfaT ^tt arffaT # f̂r far 
f « ? j  t  »r̂ ro-1 , 3<y?R 1 1  (r ^  ’ft
p f *  ^nrf *  tftr sfryg * t i n  
fanrr n r i r k  4  sr?r ^  f^rr «rr f%
^ 7  qr^*rft? ?t?jt '̂r *nrr
^T ^  ^T% ^  JTf^I ^ t  ftp

ift afr | ^  m ^ z c^r^r- 
^  t t  w ^ t  ̂jtt sfter V ft | «pnf«p stft 
^tff ?t ŝrv̂ raT ^ i it
’ ft «r̂ t | art %^z- %
n^rc ?t3T  ̂ i s*r <?t*t % ^nr f̂t 
ftr^cr^ «rrf t  ^  s x w r  ^«ft | 
ftrn^r »n[ wm ^xx ^ t  xnft ftp 
*rt<r ir? <ft? f% smr v i^ t
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xl)x ^=rt ?f»JTJ*r v t jt? t v  r̂ ftcm 
w  ?fr 'TRTsr %r»t t %n* 
ipt’ft  vrum q^t «rr?n =̂ T%qr i w«r 
*fr >ft tt^c t?r f  snr 
5=7 «» »̂r m  f w  t t  v m  qi»rr 

*TTrr̂ r ?(1f»r f t  1 JTf * m  ^nftr« 
■5ftar | art ^ » f t  anrrsrifr «pt 
*r f̂ 75*t ^rrf^ » w  p m  n=*r ^rrr 
% f w  m ft^ sR  m  Harrrr T«rr ?ft ^r%  
f5T7 >ft ?ftnf ^ q:<m3r f«RTT «rr, f^ rjr
5 f? ? n fi^ R  TPET JJT[ I T7 5^t
^*^t j f w  vr » t^ r  | f^ ft  
?rr? >pt m t z  f t i r ir ^ ^  f t  T̂rr 
irtt ?nm snft xrpft 1 ? w t  ?ft ji?
7^=T ^t I  ftp fap̂ fr spnjf'T^r *PT 
fr m m  f«trr ^nr *ftr q ?  ?fT 

?  $1 nWdT £ f<f 5*T? 9
?t 1

The Minister ot Home A ffstn  (Shri
G. B. Pant): May I just remind you 
and the hon. Member that only one 
hour was allotted for this clause by 
clause discussion and I think that one 
hour has perhaps already expired. I 
do not know how long I will be tied 
tip so far as the clauses are concerned.

Mr. Depoty-Speaker: I think Pandit 
Thakur Das Bhargava will have to
conclude.

qfiRT ST^T wm *T*TW . 4  WM'
' tm  fa fn ^ r  w

5P7r!T f  I A flTHWctT ^ ft:
srnrsr ^ i *t ?y^t ^ tk t 

*nr spt^t i jff ?r ^ttt 3T5 
T f »rt f  ^  ??rft a r ^  
f w  A ’sm ^ tn  'tt  ?t?5t ^  i ^  
f t r f ^ r  *n^r =sn r̂ f  fa  ir? ^  
Mi Sf ^t 5*  fa ?  4  m ft  
¥Ter ^  VTfU g t

>4t «?*• W» «Rf : 4  ^
»R5 T̂ T f  fa  «m  ?  I *T? «ra

^  t «
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ghrl Thlxnmalah; Clauses 2 and 3 
may be taken together.

Mr. Depaty-Speaker: We have al
ready finished clause 2.

Shri Barrow (Nominated-Anglo-
Indians): Mr. Deputy-Speaker, I want 
to emphasise at the very beginning 
that we, as a community, accept with
out any reservation, that our final 
destiny lies in integration with the 
general society in this country. 1 also 
want to repudiate the suggestion that 
has been made that we want to con
tinue as a separate entity or that there 
is Some sort of schizophrenia so far as 
the community,is concerned. I would 
like to say this too. It is said that 
the continuation of these safeguards 
is based on the discontent that might 
be expressed either by the community 
or by the leaders of the community, 
but I am certain that the Home 
Minister is too strong a person to be 
intimidated by any discontent. 
The Home Minister in his wis
dom has always helped us. He 
understands the position of the 
community, and he realises that this 
process of adjustment will take a 
little time. What is 20 years,—It is 
but a moment in the life of a com
munity. Even in the life of an indi
vidual, majority is reached at 21. As 
I emphasized at the beginning, we 
stand by this creed that our future 
lies only in integration, and during 
this period which we are given, we 
are going all out to adjust ourselves. 
Ten years, we feel, has not been suffi
cient, and the Government in 
wisdom and generosity have decided 
to give us ten years more.

I do not want to go into what hap
pened in the Constituent Assembly. I 
was not a Member, but I know my 
history. There also it was the special 
needs o f the community which weigh
ed. Our present Home Minister was 
there also, and he realising the needs 
o f  the community, helped to get the 
community special provisions in the 
constitution. He was the chairman 
o f  the sub-committee which evolved 
these safeguards.

I do not know Shri Surendranath 
Dwivedy has a sens* o f humour, but 
I know the Home Minister has a 
sense of humour and if he said that 
two Members o f the Anglo-Indian 
community were a gift to the Oppo
sition, he said that it lightly. It is 
not to be used as a basic argument.

Sir, I just want to reply to (me or 
two references that have been made 
by my hon. friend from Mysore about 
how these representations or nomina
tions are made. The nominations are 
made through an organisation which 
is perhaps uniquely representative of 
the community. We have about 50 
per cent of the members of the com
munity as members and supporters 
o f our organisation. We have a ballot 
which is carried out by post The 
results of the ballot are~ sent to 
the different Governments showing 
which people are really representative 
of the community, and by and largs 
we are glad that the State Govern
ments and the Central Government 
have always acted on the advice and 
the recommendations made through 
our organisation.

I think the Home Minister and the 
Government are generous in giving us 
this extra period to adjust ourselves, 
and I wish to express my thanks.

Shri G. B. Pant: The amendment 
of Shri Menon as also his speech con
cede the advisability and perhaps the 
need of continuing the nomination of 
Anglo-Indians. So far as the question 
of nomination as such is concerned, 
he had no quarrel. Shri Dwivedy is 
against nomination on principle. Well. 
I must say that I appreciate what he 
has said and also what Pandit Thakur 
Das Bhargava has said.

Nomination should not be, ordinari
ly, the method of representation of any 
class or any community. We stand for 
a classless society, and it would be 
desirable that so far as possible, no 
distinctions, whether of caste or class 
or creed, come to influence the elec
tion of members to, or the composition 
of, the legislatures. In theory that is 
perfectly all right, but in affairs o f 
life we have often to compromise out



at regard for the situation and the 
circumstances in which we find our
selves, in the hope that what we art 
doing will lead us on to the goal which 
we have defined and declared for our
selves. So, it was in that hope that 
this clause about nomination of Anglo- 
Indians was introduced in the Consti
tution.

Well, we are not introducing a new 
clause today. The structure of the 
Constitution remains as it was, it is 
not being changed in any respect. 
There are only a few clauses with 
regard to which the period that has 
been initially prescribed by the Con* 
stitution is now being enlarged. That 
is the only change that is being made.
So, no fundamental questions of prin
ciple arise in the case. The only thing 
that one can say is that we do not 
need this long period, but we are not 
introducing a new principle today. 
Whether it be a sound principle, or 
whether it be a principle which does 
not commend itself to some of the hon. 
Members, it is a principle which was 
introduced and acted upon at the 
instance of and with the approval of 
the Constituent Assembly.

So, I would also like to invite the 
attention of the hon. Members to the 
language of this clause, the original 
clause. It says:

“Notwithstanding anything in 
articlc 170, the Governor of a 
State may, if he is of opinion that 
the Anglo-Indian community 
needs representation in the Legis
lative Assembly of the State and 
is not adequately represented 
therein, nominate such number of 
members of the community to the 
Assembly as he considers appro
priate.”

There is no compulsion. The Governor 
may, in certain circumstances, nomi
nate, but if those circumstances do not 
exist, he need not. It does not in any 
way debar the members of the Anglo- 
Indian community from seeking elec
tion to Parliament or the Assembly 
from the general electorate. The posi
tion is only this. Suppose they stand 
for such elections and are defeated.
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or the circumstances are such that 
while they do not stand for election, 
they are in such a position in a State 
that the Governor considers that it is 
desirable that presentation should be 
given to Anglo-Indians through nomi
nation, he might do so. So, there 
is no compulsion with regard to 
nomination, and, as I believe hon. 
Members know, there are a num
ber of States even now where 
no nominations are being made 
of Anglo-Indians at all. But I would 
like them to look at all these things, 
while bearing the basic principles in 
mind, from the correct perspective and 
with a due sense of proportion. If any 
one is nominated from a community 
who has a certain position in the coun
try, I do not think it is going to affect 
the composition of the legislature very 
seriously. The arguments that others 
might make a similar demand have, 
I think, no validity at the present stage 
because we are not taking a new step.

I would request you to look at the 
clause we have incorporated in this 
Bill. This is a restrictive clause. This 
is not going to enlarge the field of 
nomination, but it is going to restrict 
it. Under the existing provision in 
the Constitution, the Governor is free 
to nominate any number of members 
of the Anglo-Indian community to any 
Assembly. We have introduced this 
just to restrict that power, and have 
laid down that except in Bengal, where 
the number may be one or two, in no 
other State should the number be more 
than one. So, this clause is a restric
tive clause. It does not in any way 
give to the community larger repre
sentation than has been given so far. 
We introduced it in order to restrict it, 
and I hope by the time the extended 
period comes to an end, the need even 
for thig will cease. But, need we now 
make such a serious grievance over it 
that though we are restricting the 
numbers, and though we have intro
duced this amendment only with that 
object in view, yet even this much 
should not be tolerated? I would 
appeal to Shri Surendranath Dwivedy 
and others who hold that view to take 
a more sympathetic and considerate 
view of the matter.

(SAKA) (Eighth Amendment) 2734
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[Shri a .  B. Pant]
Coining to Shri N arayanankutty 

Menon’s amendment, 2 am not cure it 
it is really in order and consistent with 
the rest of the Constitution, becauae 
the Constitution lays down certain 
methods for the working of the Assem
blies, the Parliament, the Governor 
and the President. You cannot make 
any provision with respect to any par
ticular matter, unless it is in accord 
with the rest of the Constitution; and 
if it is not in accord, then it is incon
sistent; if it is in accord, then it is 
already there. Either it is surplus and 
superfluous or it is already covered 
by the Constitution as it exists. So, 
there can be no need for such an 
amendment, and I personally think 
that it is perhaps not even quite con
sistent with the rest of the Constitution.
1 do not thereby mean that such nomi
nations need necessarily be made, 
without consulting the majority party 
in the Legislature. That is now my 
intention, and I would not make any 
such suggestion. But such a provi
sion would not be in accord with the 
entire structure. As I said, it is at 
the best unnecessary and, at the 
worst inadmissible.

Then, he has, I think, not taken into 
account one other factor. If we look 
at article 331, we find that it says: 

“Notwithstanding anything in 
article 81, the President may, if 
he is of opinion that the Anglo- 
Indian community is not adequate
ly represented in the House o f the 
People, nominate not more than 
two members of that community to 
the House of the People.” .

Now, article S31 remains as it is. No 
amendment ha$ been proposed here to 
the effect that the President should 
make such nominations in consultation 
with the majority party in Parliament. 
You cannot have two rules, one con
cerning the President, and another 
concerning the Governors. There can 
be only uniformity in these matters; 
and throughout the Constitution, the 
principles have been uniformly adopt
ed. They are equally applicable to 
the legislatures, whether at the Centre 
or  ia the States.

So, I say that even i f  Shri Narayan
an kutty Menon’s amendment wetw 
adopted, it would be inconsistent alse 
with the provision made in article SSI, 
with regard to the powers that are 
exercisable by the President. As to 
how these powers should be exercised,
1 think that will be determined by the 
jurisdiction which has been conferred 
by the Constitution itself, and no spe
cial provision of this type can be made 
which either will be inconsistent or 
derogatory to the main scheme or 
which will be altogether superfluous. 
So, as there is no difference, so far as 
the question of nomination is concern
ed, I hope Shri Narayanankutty Menoa 
will withdraw his amendment.

He referred to a nomination made la 
Kerala. I may just tell him, and I 
think he is aware of it, thafthat nomi
nation, like nomination in other States, 
was made in consultation with the 
representative organisation of Anglo- 
Indians. When I said that we had 
made a present of two Members to 
the Opposition, I did not mean that we 
had made these nominations in order 
to add to the strength, deliberately, of 
the Opposition, but, certainly, that 
indicated that we have not been influ
enced by any party considerations in 
giving our advice to the President 
regarding these nominations. We have 
been guided only by one factor, and 
that is that the representation of the 
Anglo-Indian community through 
nomination should really reflect the 
opinion of the Anglo-Indian commu
nity. That has been the only guiding 
principle. And we have adopted that.

As Shri Narayanankutty Menon Is 
presumably aware, other suggestions 
were made by Congressmen in Kerala, 
but we did not accept any of them 
ourselves. We were guided only by 
the advice that was given by the re
presentative organisation, as we have 
been guided in other matters. So, I 
think he need not have any appre
hensions that any step will be taken 
with a view to buttress our own party 
by adding one more member. After 
all, that is not the intention. 8 0  far, 
we have not acted in that manner. 
That is all that I have to say.



Bfcrt N uafiuuakaU r Meaan: On a
point of clarification. I confess that 
I do not in any way compare to the 
hon. Home Minister either in foren
sic ability or judicial experience. So,
I could not understand the inconsis
tencies then. But I would only ask 
for one clarification, aa far as my 
amendment is concerned, namely whe
ther this particular power conferred 
upon the governor, in consonance with 
the powers conferred by this Consti
tution and the conventions established 
in regard to the Heads of States, is 
to be exercised by the Governor in 
hia personal capacity or it will be 
subject to the advice of his Cabinet.

Mr. Deputy-Speaker: He has ans
wered that. If it is contained in the 
Constitution, then, whatever it is, that 
will prevail; now, it depends upon 
the interpretation. So far as I could 
follow, that was what he said.

Shri Narayanankntty Menon: 1
eould not get a chance to reply to 
that. So, I was only pointing out that 
if it is superfluous, it does not matter, 
but the point is whether this is in
consistent with questions of policy 
contained in other articles of the Con
stitution. I t ? ;

Mr. Deputy-Speaker: That is a ques
tion of interpretation o f the Constitu
tion.

Shri Narayanankntty Menon: 1 am 
•nly asking for the hon. Home Minis
ter’s interpretation, and I am prepared 
to accept that.

Mr. Deputy-Speaker: The hon. Mem
ber may accept, but the courts might 
not accept.

Shri Narayanankatty Menon: As far
ab my amendment is concerned, I 
shall be satisfied with the hon. Minis
ter’s interpretation, because it is a 
question o f policy which the Home 
Minister is going to lay down.

Mr. Deputy-Speaker: I would not 
ask the Home Minister to give his 
interpretation of the Constitution. If 
he wants to answer the hon. Member, 
he may do so.
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Shri Narayanankntty Menon: As far
aa the courts are concerned, this ia 
not justiciable, that is, whether • 
particular power given to the Presi
dent or the Governor has to be exer
cised on the advice of the Cabinet

Mr. Deputy-Speaker: The interpre
tation that the hon. Member may get 
from the hon. Minister or from any 
other Member would not be binding 
on the courte.

Shri Narayanankntty Menon: It is
a qeustion of policy which is to be 
laid down by the Home Minister.

Mr. Deputy-Speaker: The question 
of policy would be a different thing
now.

Now, I shall put the amendments 
Nos. 16 and 17 to vote. Those in fa
vour may say ‘Aye’.

Some Hon. Members: ‘Aye*.
Mr. Deputy-Speaker: Those against 

may say ‘No’.
Several Hon. Members: ‘No’ .

Mr. Deputy-Speaker: So, the ‘Noes’
“Ayes" have it.

Shri Narayanankatty Menon: The
“Ayes” have it.

Mr. Deputy-Speaker: This does not 
require two-thirds majority; this can 
be decided upon by a simple majority.

Shri Narayanankatty Menon: I know
that this can be rejected by a simple 
majority. I want that there shotfld 
be a division.

Mr. Deputy-Speaker: Would he in
sist on it?

Shri Narayanankntty Menon: Yes.
We cannot expect any reply to the 
points raised by us from the hon. 
Minister.

Mr. Deputy-Speaker: That is a diffe
rent thing. I am only asking whether 
he insists that it should be decided 
by division.

Shri Narayanankatty Menon: Yes.

(SAKA) ( Eighth Amendment) 2738
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Mr. Depaty-Speeker: Then this will 
also be taken up at 8-30 p.m . We will, 
In the meanwhile, take up clause 3.

Clause 3 -  (Amendment of Article 334)

Shri Kodiyan: I wish to move 
amendment No. 24.

Shri M. Siddiah (Mysore-Reserved- 
Sch. Castes): I would move my
amendment No. 29.

Dr. Samantslnhar (Bhubaneshwar):
move amendment No. 4.

Mr. Deputy-Speaker: Amendments 
Nos. 4 and 29 are the same. Only one 
of them can be moved.

The amendments moved are Nos. 4 
and 24.

Dr. Samantsinhar: I beg to move:

Page 1, line 17,—for “ twenty 
years” substitute “twenty-five 
years”. (4).

Shri Kodiyan: I beg to move:

Page 1, after line 17, add—

(ii) In article 334 of the Consti
tution, the following Explanation 
shall be added, namely:—

“Explanation.—The expression
Scheduled Caste occurring in 
this article means and includes, 
notwithstanding anything con
tained to the contrary in the 
Constitution (Scheduled Castes) 
Order, 1950, Scheduled Caste 
persons converted to other re
ligious faith”. (24).

Mr. Deputy-Speaker: These two
amendments are before the House 
along with clause 3.

Shri Sarendranath Dwivedy: I have 
amendment No. 27. But if  clause 2 is 
accepted, then it would be barred.

Mr. Deputy-Speaker: 1 will give hha 
another opportunity to speak.

Shri Surendranath Dwivedy: I n a
not going to speak. I only want te 
move the amendment.

Mr. Deputy-Speaker: All right.

Shri Surendranath Dwivedy: I beg
to move:

Page 1, line 16,—after “Consti
tution", insert—

“ (i) clause (b) shall be omitted; 
and" (27).

Mr. Deputy-Speaker: This amend
ment is also moved for the present 
and is before the House, subject to 
the fate of clause 2 .

Shri Thlmmaiah: I thank the hon. 
Home Minister and the leaders of the 
country for extending the reservation 
for another ten years. The Scheduled 
Caste people of the country are very 
grateful to them for that. The Home 
Minister has understood the real posi
tion of the Scheduled Caste people 
even today after ten years of the 
operation of the reservation.

The Constitution-makers reserved 
seats for the Scheduled Castes and 
Scheduled Tribes for ten years think
ing that the position of the Scheduled 
Castes and Scheduled Tribes socially, 
economically and politically would im
prove in these ten years. They never 
said that the reservation was only 
for ten years and should be stopped 
after that. They also took into consi
deration the background in which the 
Scheduled Caste people were living 
in this country. They understood the 
background of our Indian society, how 
it functioned and what place the Sche
duled Caste people occupied in it.

You know that in the Indian society 
the Scheduled Caste people have 
suffered age-long from* social eviU. 
They have not only suffered social 
evils, but they were also exploited! 
economically. Even today it I* not



controlled. The social position of the 
Scheduled Castes today hats improved 
a little, but not to a considerable ex
tent. This does not mean, as one hon.
Meniber pointed out, that the Govern
ment have failed in their duty or ia 
their efforts to bring the Scheduled 
Castes up to the level o f others. The 
age-long social evils that existed can
not be removed within ten years and 
the people who have suffered and who 
have been suppressed and exploited 
for centuries together cannot be 
brought up within ten years, what
ever may be the efforts of the Gov
ernment or the ability of the persoa 
who is at the helm of affairs.

In the field of social upliftment, the 
Government have done their best. It 
is not the Central Government alone 
which have to do something in this 
regard; the State Governments are 
also equally responsible. No doubt, 
many of the Scheduled Caste Members 
have voiced their feelings. What has 
been done and the method of doing 
it may be wrong or may be right; 
there may be differences of opinion 
about the quantum of success we 
have achieved in the field of the social 
uplift of the Scheduled Caste people. 
There may be real difficulties on ac
count of which they could not achieve 
the required success. I could under
stand the Home Minister pleading 
with the State Ministers. 1 could un
derstand his seriously taking the State 
Ministers to task for not having ful
filled the targets as far as the uplift
ment of the Scheduled Castes is con
cerned. He used to say that the 
money allotted is not spent and the 
target is not achieved. I could under
stand the intention and sincerity of 
the Home Minister. But in spite of 
the best efforts of Government and 
the best intentions of Members of 
Parliament, irrespective of any party 
affiliation, this social evil of untoucha- 
bility could not be removed within 
ten years.

I should not go on citing instances 
of how the Scheduled Caste people 
are suffering from the bane of 
vntouchability. In Indian society u
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such, this mental disease of untouch- 
ability cannot be cured in ten years. 
Of course, there is progress and 
untouchability is bound to disappear 
one day or other. In these circum
stances, I leave it to the House to 
understand and decide whether reser
vation is necessary or not.

Similarly, in the economic field, the 
Government have done something to 
improve their economic condition. It 
is not Government alone which has to 
do something. The people of the 
country as a whole have to see that 
the Scheduled Caste people are 
brought up to the level of the others, 
because they are the weaker link in 
the society. Every Member in this 
House is very much interested ia 
building up this country. How to do 
it?

Mr. Deputy-Speaker: I do realise
that the hon. Member could not get 
an opportunity to speak during the 
general discussion. Now he should be 
brief.

Shri Thimmaiah; If you want to 
build up a strong country, the society 
of that country should be strong. I t  
there is a weaker section in the 
society suffering from all sorts of 
evils, without proper scope for deve
lopment, without proper opportunities 
to develop their personality, naturally 
that country cannot be strong.

It is with the best of intentions that 
the Government wanted to give certain 
concessions to the Scheduled Caste 
people so that they may develop them
selves and come up to the level of 
others so that they may be integrated 
with the society of the Hindus. Shri 
D. A. Katti misrepresented many of 
the facts. He said that only 
Dr. Ambedkar wanted this reservation 
and the others did not. At the same 
time, Dr. Ambedkar also fought for 
separatism. He said at the Round 
Table Conference that the Scheduled 
Caste people should be recognised as 
a separate entity and not as Hindus. 
He wanted to sever the Scheduled

(SAKA) (Eighth Amendment) 274*
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(Shri Thimmaiah]
Castes from the Hindu told. He also 
pleaded for separate electorate for 
the Scheduled Caste people. In the 
Constituent Assembly debates, he him- 
sell said that he wanted the reserva
tion for a greater number of years 
than ten. But the Congress Members 
themselves said that ten years would 
do for the time being. Of course, they 
thought that within ten years the posi
tion of the Scheduled Caste people 
would improve and if after ten years, 
it was necessary, the reservation 
could be extended. With this inten
tion, the Government have brought 
forward this amendment extending 
Ihe reservation.

I think the Republican Party, which 
lias opposed this BUI, has really done 
A disservice to the community to 
which they once belonged. The 
Republican Party has no faith in 
it has discarded its faith, it has cake : 
from America even its name. it 
wants all the facilities and at the 
same time, it does not want that tbe 
Scheduled Caste people should enjoy 
Ah is reservation. This is the 
position of the Republican Party. I 
do not know how they can claim con
cessions to themselves under the Con
stitution when they want to deny 
political concessions to others. They 
want economic concessions; they want 
educational concessions; they want 
everything but not political conces
sions.
IS hrs.

Some of the hon. Members have 
said that this reservation is going to 
perpetuate caste ism and communalism.
2  submit that people who suffered 
from communalism and casteism can 
.sever adopt communalism end 
casteism against others. They want to 
free themselves from the clutches of 
communalism and casteism, and other 
social evils. If Scheduled Caste people 
come up to the level o f others they 
will certainly work for the country. 
In the history of India you can never 
show an example where the Scheduled 
Caste people have betrayed this coun

try or the independence o f  this coun
try. 

The Scheduled Castas are p u t  and
parcel o f Hindu society and part and 
parcel of the community. They are 
prepared to make any sacrifice for the 
benefit and advancement of tills coun
try. I can assure my hon. friend Shri 
Tyagi who was very vehement about 
this that if the Scheduled Castes come 
up to the level of the others aad 
become as strong and as progressive 
as anybody else, they will never prac
tise this communalism against those 
who have practised that against them. 
1 will give him this guarantee.

Shri Balkrlahna Wasnik (Bhandara 
—Reserved—Sch. Castes): Sir, I am 
thankful to the hon. Members of the 
House from all sections who have sup
ported this particular clause of the 
Bill. Though the Members of the 
Scheduled Castes and Scheduled 
Tribes have a very good case they 
cannot speak very vehemently because 
people naturally misunderstand that 
the reservations and facilities will be 
for them and, therefore, they are 
arguing their own case. No lawyer or 
Counsel can argue his own case well. 
Naturally, others have to argue for 
him. So I am thankful to the hon. 
Members who have supported thie 
clause.

Some hon. Members of this House, 
particularly those belonging to the 
Republican party have opposed this 
clause. Unfortunately, the Republican 
party has been divided into two 
groups; and I do not know which is 
the recognised party and which is not. 
They have also got different notions. 
One group had left the Houae in the 
morning and the other group is sitting 
in the House. Anyway the reasons 
why they opposed this Bill, 1 think, 
are three.

One reason is that they have never 
been consistent because they believe 
that consistency ig the virtue of an 
ass.

Mr. Deputy-Speaker: Why go into 
all these things? Without criticising 
only a party you may apeak on the 
merits of this clause.
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Shri Balkriafaaa Waanlk: I can show
this by Very tacts. In 1829-30 they 
had demanded joint electorates. As 
soon as they went to the Round Table 
Conference they demanded separate 
electorates. Then again they came 
down to the Poona Pact. Then, in 
1946, they again demanded separate 
electorates. Some years earlier they 
had demanded a separate State for 
themselves. They have done so many 
things.

1 just want to quote their leader 
Dr. Ambedkar who had said this. He 
had written a pamphlet on the reorga
nisation of States and in that booklet 
fte had explained that his thoughts on 
reorganisation of States have been 
inconsistent for some time. He had 
stated that Emerson had said that 
consistency is the virtue of an ass and, 
therefore, he did not want to be an 
ass. Therefore, it might be that they 
do want to be consistent. I am 
rather surprised to see that they are 
maintaining their three-year old 
stand.

Shri B. C. Ramble: May I point out 
that the hon. Member should with
draw the words in relation to Dr. 
Ambedkar—that he did not want to 
be an ass.

Shri Balkrishna Wasnik: I am quot
ing the very words of Dr. Ambedkar, 
which he had written in the intro
duction to that pamphlet.

Mr. Deputy-Speaker: 1 have listened 
to the hon. Member very carefully; 
and he had quoted Dr. Ambedkar say
ing that such and such an author—I 
think Emerson—had said that con
sistency is the virtue of an ass and so 
he would not like to be one. There
fore he said that his thoughts bad 
been inconsistent so far as reorganisa
tion is concerned.

Shri B. C. Ramble: He would not 
like to be so; that is what he says.

Mr. Depaty-Bpeaker: I do not find 
anything objectionable that I should 
object to it. These are the words of 
Ambedkar, he says.

An Hon. Member: He is only quot
ing Dr. Ambedkar.

Shri Balkrishna Wasnik; I am quot
ing Dr. Ambedkar. Why are these 
people opposing this? They have 
been facing defeats. Dr. Ambedkar 
himself had faced two defeats one 
after the other. After the second 
defeat he came forward and said 
vehemently that they do not want 
these reservations because their men 
could not get into Parliament or into 
the State Legislatures. (Interruption).

Shri B. C. Ramble: When he is mak
ing reference to a dead person and a 
respected person he must carefully 
choose his words.

Shri Balkrishna Wasnik: 1 am quot
ing his very words.

Mr. Deputy-Speaker: The hon.
Member may go on to his other argu
ments. He may leave this aside.

Shri Balkrishna Wasnik: I know the 
people of the Republican party are 
opposing this measure because they 
cannot enjoy this reservation as they 
have changed their faith. They have 
become Buddhists and they cannot 
enjoy this reservation.

The hon. Home Minister put forward 
the case very well and explained how 
much the Scheduled Castes and Sche
duled Tribes have progressed in the 
past years. In the First Five Year Plan 
we find that a sum of Rs. 39 crores 
was earmarked for the welfare of the 
Scheduled Castes; and, out o f that 
sum only Rs. 26 crores were spent and 
Rs. 13 crores were allowed to lapse. 
That means one-third. In the Second 
Five Year Plan, if I have heard the 
Home Minister very correctly, I think, 
only Rs. 50 crores have been spent so 
far. 1 think Rs. 91 crores had been 
earmarked for the Second Five Year 
Plan. Only a year and a half remain 
for the completion of the Second 
Plan. Now there are about Rs. 41 
crores to be spent for the welfare of 
the Scheduled Castes. It is clear from 
this that though Government desire to 
do much for the Scheduled Castes ani
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Scheduled Tribes they have not been 
able to do that. That is found from 
the schemes that have been actually 
implemented. This can also be found 
from the Report of the Commissioner 
for Scheduled Castes.

In that he has said that backward
ness has a tendency to perpetuate. I 
think many hon. Members have em
phasised this point. But 1 want to 
tell the House that the facilities that 
will be given to them will, of course, 
be in consideration of their backward
ness. When these facilities are given 
the conditions of the Scheduled Castes 
will not be the same and they will 
be improved.. As they are improved, 
there will be no case afterwards for 
the extension of the reservation. They 
cannot have it for time immemorial.

I want to point out one more thing. 
Yesterday, Pandit Thakur Das Bhar- 
gava, a senior Member of this House, 
suggested many things. He opposed 
this Bill. He said that if inter-mar
riages took place the problem of un- 
touchability will vanish. As a matter 
of fact, I can give my own example.
I may tell the House that I have 
married inter-caste.. I have married 
a Brahmin girl. But, what has hap
pened is this. The stigma of un- 
touchability has passed on to the 
Brahmin girl. This is the state of 
affairs in Hindu society. This un- 
touchability has been deep-rooted.

Mr. Deputy-Speaker: If this stigma 
passes on to a very large number of 
Brahmins, perhaps, the difficulty 
would be solved.

Shri Balkrishna Wasnik: Another 
point I want to say is this. Many hon. 
Members talk of this thing but no 
one comes forward concretely to do 
this. I f  Pandit Bhargava or any other 
Member has any kind of suggestion 
that would be considered by the Sche
duled Castes. This Bill is a timely 
measure and the sense of the House 
has showed that there is such a great 
majority behind this BUI. I am thank
ful to the Government for having 
brought this Bill and the hon. Mem
bers who have supported the Bill.
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Mr. Deputy-Speaker: Shri Basappa. 

Hon. Membera should not take more 
than five minutes each.

Shri Basappa (Tiptur): The hon. 
Home Minister has rightly appreciated 
the feelings of the scheduled Castes 
and the views of this House. Hence, 
he has come forward with this Bill 
extending the period of reservation by 
another ten years. He haa already 
told us that they could not hold on 
to their position and the peculiar situa
tion that confronted the Constituent 
Assembly still exists today. There
fore, he said, the period should be 
extended. I echo the sentiment of 
Shri Barrow when he stud that the 
hon. Minister deserved our gratitude. 
I have noticed a certain kind of ob
jection to this BilL Shri Tyagi and 
Pandit Bhargava are not here. They 
were interested in the Hindu society 
as a whole and they felt that by this 
Bill the separatist tendency and two- 
nations’ theory would develop further. 
That fear still persists in them. I do 
no know the reason for that fear. At 
the time of separation of Pakistan this 
fear might have been there but in 
these ten years we have seen that 
there is no room for this kind of a 
fear. They were thinking of the great 
Hindu society. T do not know how that 
Hindu society is going to be affected 
by giving a little reservation. While 
safeguarding the society as a whole, 
they were not laying emphasis on 
these seven crores of people. The 
second objection was from Shri Katti 
but I do not see how reservation is 
going to affect their welfare. The 
same kind of opposition came from 
Shri Dwivedy also. The hon. Home 
Minister explained to us in great 
detail. Shri Dwivedy has said that 
within ten years we have not done 
much. The hon.. Minister explained 
to us in sufficient detail how this is 
a very huge problem. We have been 
able to achieve something. The report 
of the Commissioner for Scheduled 
Castes and Scheduled Tribes is there 
and we have to achieve much more 
and so some more time is necessary. 
We are all interested in the welfare 

of these people and our history Is not
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lacking in instances of exertions made 
by many people to uplift these peo
ple. Gandhiji is a fine example and 
■we must also remember Thakur Bapa 
in this connection. Even in the 
ll~ 12th century, a religious reformer 
named B&saveswara did a great deal 
to them; he abolished the caste and 
encouraged inter-caste marriages bet
ween the Scheduled Castes and the 
Brahmins. He himself was a Brahmin 
but he came out ol that fold and tried 
to reform the people. Our hon. Minis
ter, Shri Datar, also knows how this 
man worked for the uplift of these 
people in that part of the country 
from where he comes. Our Consti
tution embodied noble ideas for their 
uplift. It is a revolutionary docu
ment and it removes untouchability. 
It was perhaps said that if Gandhiji 
were alive today, he might put ob
stacles to this sort of thing. Even 
while he was alive, there was a sub
committee of the Constituent Assem
bly at that time and even then the 
leaders had taken a decision that 
there should be reservation. That 
should remove any apprehension in 
some people’s minds. I understand 
from the debates of the Constituent 
Assemblv that this reservation should 
go on till the Scheduled Castes them
selves come forward and say that they 
do not want this reservation.. So whe
ther it Is Sardar Patel or some other 
gentleman who spoke on that occasion, 
they were clear in their thoughts that 
this reservation was necessary. When 
we are talking about democracy and 
socialism, I do not understand why 
these people, who number about 6-7 
crores o f people, should be kept so 
low.

Before I sit down, I would like to 
say one thing. In my own place, lands 
were allotted to these Rarijans and 
landless peonle. They come and oc
cupy it. After that, the other upper 
class people remove their sheds. I 
h B v e  actually seen It. The same mis
erable conditions persist and so reser
vation for some more time is neces
sary. This Bill comes with th e  object 
of obtaining socialism which we all 
aim at After all we are living in a

world of democracy and hundreds at 
people cannot simply be ignored. The 
State Governments should make a 
proper evaluation of their situation. 
The Scheduled Castes Commissioner 
should be given more powers. I feel 
he is helpless in his dealings with the 
Central and the State Governments. 
I do not find much encouragement in 
his report and so he should be given 
more powers to see that these people 
are improved within a short time or 
within the allotted time of ten years 
so that we need not come forward once 
again for a reservation like this.

Shri Kodiyan: I shall confine my
remarks to my amendment No. 24. 
Now that we are going to extend the 
period of reservation for these people, 
we have to take into consideration 
the problems confronting certain 
sect;ons of the Scheduled Ca3tes. 
Personally, I am not one who believes 
that by conversion to any other 
rel'gion the social evils from which 
they are suffering will be removed by 
the Scheduled Castes. But we cannot 
run away from the facts of life. In 
our country today, a considerable 
section of the Scheduled Castes people 
have gone out of the Hindu fold and 
embraced the other religions. By 
going over to new relig’ons, they have 
not been able to get rid o f the social 
evils they were suffering from while 
they were w ithn the H;ndu fold. For 
instance, there is the question o f these 
people who have been converted to 
Buddhism. But I am referring to some 
instances of the Scheduled Caste 
people in my own State. In my own 
State, Kerala, a cons'derable section 
of the Scheduled Caste people were 
converted into Christianity some years 
ago. They are known as the back
ward Christians. But my exper;ence 
shows that they are ne ther Hindus 
nor Christians. Even though they 
have embraced Christianity they are 
not treated as Christians by the so- 
called real or orthodox Christ ans. 
Merely because they have changed 
their religion and embraced Christia
nity they are being denied the rights 
and privileges allowed to Scheduled 
Caste people which they were



[Shri Kodiyan]
formerly enjoying. I strongly think 
that merely because they have 
embraced a new religion the privi
leges and rights which are granted to 
Scheduled Caste people should not be 
denied to them.

Sir, if the criterion for deciding 
whether one belongs to the Scheduled 
Caste or not is social and economic 
backwardness, I should say that these 
people who have converted themselves 
into other religions are st.ll suffering 
from the same social and economic 
backwardness and religion should not 
be considered as a criterion for decid
ing whether one belongs to the Sche
duled Caste or not. I should, there
fore, appeal to the hon. Minister, if 
there is any difficulty in providing 
these facilities to these converted 
people, he should take steps to amend 
the Constitution so that these people 
should not only enjoy the educat onal 
concessions and other facilities that 
are being g.ven to the Scheduled Caste 
people but also the constitutional and 
political safeguards like reservation 
of seats in the leg slative assemblies 
and Parliament.

Ours is a secular State. Therefore, 
let the Government be not accused of 
showing any bias to any particular 
relig on. If by denying these privi
leges and rights to those who have 
converted themselves from Hinduism 
to any other religion it is intended 
that the conversion from Hinduism 
can be prevented. I think it would be 
very improper. The result would be 
more frustration so far as these people 
are concerned. Therefore, if our aim 
is to lift these weaker sections of our 
community to the level of the advanc
ed sections of our soc ety we should 
not take into consideration religion 
alone but, at the same time, we should 
take into consideration, more than 
anything else, the soc'al and economic 
backwardness o f these people. I 
think, therefore, that these backward 
Christians and other people who have 
converted themselves from Hinduism, 
from the Scheduled Caste to new 
religious faith*, deserve to be treated 
as Scheduled Castes and as such they
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should be extended these privileges 
and rights.

Shri G. B. Pant: Sir, so far as this 
particular amendment is concerned, I 
submit that it is altogether out of 
order because the definition of “Sche
duled Caste" is given in the Constitu
tion itself. It means, according to  
part (24) of article 366:

“ ‘Scheduled Castes' means such 
castes, races or tribes or parts o f 
or groups within such castes, races 
or tribes as are deemed under 
article 341 to be Scheduled Castes 
for the purposes of this Constitu
tion;”

Therefore, unless this article U 
amended there cannot be any amend
ment in any other place. Article 341 
says:

“The President [may with
respect to any State (or Union 
territory), and where it is a State 
• • • after consultation with the 
Governor * * * thereof], by
public notification, specify the 
castes, races or tr.bes or parts of 
or group3 within castes, races or 
tribes which shall for the purposes- 
of this Constitut on be deemed to 
be Scheduled Castes in relation to 
that State.1'

So this is not in order at all.

Now, as to the merits of the case, 
the hon. Member probably knows that 
we have besides Scheduled Castes also 
another class of people which come 
under the category of backward 
classes. So far as the backward 
classes arc concerned, they are grant
ed benefits regard ng education and 
regarding other matterg also, but so 
far as reservation of seata is concern
ed, it is confined only to Scheduled 
Castes under this Constitution.

Now, if there were no provisions in 
the Constitution itself as to who come 
within that category of Scheduled 
Caste, then it would have been open 
to us to define Scheduled Caste fully. 
But that is not the position. Then, it
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b e  will please look at hit own expla
nation, he My*:

“ The expression Scheduled 
Caste occurring in this article 
means and includes, notwithstand
ing anything contained to the 
contrary in the Constitution 
(Scheduled Castes) Order 1950, 
Scheduled Caste persons convert
ed to other religious faith.”

Now, how far back do we go? Who 
are to be treated as Scheduled Castes? 
Are we to take those who have con
verted to other faiths 50 years ago, 
25 years ago, 20 years ago, ten years 
ago or who are converted to Schedul
ed Caste faith hereafter? To whom 
does this clause refer? Does it refer 
to those who are to be converted here
after or to those who have been con
verted so far? If it refers to those 
who have been converted so far, then 
there are persons whose ancestors 
were converted some hundred years 
ago. There are others who have 
themselves converted some 50 years, 
30 years, 25 years, 20 years, 10 years 
or even two years ago. How are the 
electoral rolls going to be prepared? 
How is the identity of these persons 
to be fixed, and how is any list to be 
prepared which will meet the require
ments of this explanation? An ex
planation can never override the 
clauses and articles of the Constitu
tion itself.

Then, it has also to be remembered 
that the definition of "Scheduled 
Caste" has throughout been charac
terised by its association with the 
stigma of untouchability. If there is 
no untouchability in any class it may 
get benefits to such members as are 
backward within the category of 
backward classes. Now, we have got 
here some neo-Buddhists. They do 
not want reservation themselves. Is it 
going to be forced on them? Other 
classes too have not come forward 
saying that they or their ancestors 
belonged to Scheduled Castes and 
therefore they should have reserva
tion now.

In the circumstances, it seems to me 
that apart from its legality and its

undesirability it is an utterly Imprac
ticable proposition that is embodied 
in this amendment, where there can 
be no possibility of preparing a list 
like this for the people who have been 
converted to various faiths from 
among the Scheduled Caste people, 
whether within 50 years, 30 years, 20 
years, 10 years or 5 years. There is 
nothing like that. Therefore, firstly, 
it is out o f order; secondly, on its 
merits it is unsound and, thirdly, it 
is altogether unworkable. So I would 
suggest to the hon. Member to be 
good enough to withdraw it.

Mr. Deputy-Speaker: Now I think 
Shri Kodiyan does not press amend
ment No. 24. If it is rather strictly 
construed it is out o f order. He him
self suggested, I think, that the Con
stitution cannot be amended that way. 
Therefore, amendment No. 24 is out 
of order.

I now put amendment No. 4 to the 
vote of the House. The question is: 

Page 1, line 17, for “ twenty years”  
substitute “ twenty-five years”. (4).

The motion was negatived.
Mr. Deputy-Speaker: I now put

amendment Nos. 16 and 17 to clause 2 
to the vote of the House. The question 
is:

Page 1, after line 10, add
“Provided that such nomination 

shall only be made in pursuance 
of the recommendation made by 
the leader of the majority party, 
if any, or that of the biggest single 
party in the Assembly."

The motion toas negatived.
Mr. Deputy-Speaker: The question

is:
Page 1, after line 11, add

"Explanation.—The Governor in 
making the nomination shall act 
on the aid and advice of the 
Council of Ministers appointed 
immediately after the elections to 
the Legislative Assembly.”  (17).

The motion was negatived.
Mr. Deputy-Speaker: Now, I shall 

put clause 2 to the vote of the House. 
If the automatic machine is repaired.
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[Mr. Deputy Speaker] 
we can use it now. But let the lobbies 
be cleared first 

Shri Narayanankutty Menon: The
hon. Speaker said that there is some 
trouble with the mechanism and as 
far as these amendments are concern
ed, it is better to go to the lobbies.

Mr. Depnty-Speaker: I am now
told that the mechanism had been 
repaired, and I hope that the machine 
is working all right

Shri Surendranalh Dwlvedy: It
will create some confusion!

Mr. Depnty-Speaker: If It work* all
right why should we waste time. But 
let the lobbies be cleared first.
15.33 hi*.

[M r . Speakxr  in the Chair]

Mr. Speaker: 1 understand that the 
hon. House is agreeable to use the 
automatic mechanism now. The 
question is:

‘That clause 2 stand part of the
Bill."

The Lok Sabha divided

Division No. 2]

Abdul Litecr, Shri 
Achar, Shri 
Ajit Singh. Shri 
Air*, Shri Joachim 
Anthony, Shri Frimk 
Aruraugam, Sari R. S. 
Arumugham, Shri S. R. 
Ayyakannu, Shri 
Balataiihnan, Shri 
Batiruki, Shri 
Banetii. Shri P. B.
Bangthi rhakur, Shri 
Barman, Shri 
Barrow, Shri 
Barupat, Shri P. L.
Baaappa, Shri 
Batumauri, Shri 
Beck, Shri Lgnace 
Bhagarati, Shri 
ISukt D irihin, Shri 
Bhargava , Pandit M. B. 
Bhorgava, Pandit Thakur D«* 
Bbatkar, Shri 
Bhogii Bhii. Shri 
Bttl, Shri J. B. S.
Brajcswar Praiad, Shri 
Chanda, Shri Anil K- 
Chan dak, Shri 
Chandra Shankar, Shri 
Cbsturvedi, Shri 
O uvda , Shri
Ottttiar, Shri Raminathan 
Choudhry, Shri C. L.
Chuni Lai, Shri- 
O m , Shri K. K.
Da*, Dr. M . M.
Daa, Sbri N .T .
D m p p i.  Shri 
D tu r.S h ri 
D «b , Shri N . M .
Dtaai, Shri Mecarii

A Y E S

Dtndod, Shri 
Dube, Shri Mulchand 
Bacharan, Shri V. 
Eisfaperomaf, Shri 
OtnnpithTi Shri 
Gindhi. Shri P cro »  
Ganga Devi, ShftmslJ 
G«npjti Rum, Shri 
Oautam, Shri C. D. 
Oovind D ai, Seth 
Guha, Shri A. C.
Gupta, Shri Ram Krishao 
Hiijimivii, Shri 
Hanram. Shri Ansar 
Himdo, Shri Subodh 
Hathi, Shri 
Haxartkft, Shri J. H.
Heda. Shri 
Hem Raj, Shri 
Jagjivan Ram, Shri 
Jam, Shri A P.
Jain, Shri M. C.
Jangde, Shzi 
Jena, Shri 1C. C. 
Jbunjhunwala, Shri 
Jmachindran, Shri 
Jogendra Sen, Shri 
Jothi, Shri A. C.
Josh), Shrimati Subhadra 
Jyotithi, Pandit J. P. 
Kanakuaoai, Shri 
Karraarkar, Shri 
Katliwal, Shri 
Kayai.Shri P. N. 
Kcdaria, Shri C. M. 
Keaar KLumari, Shrimati 
Ketha?a, Shri 
Ketkar, Dr.
Khadiwmla, Shri 
Khan, Shri Sadath AH 
Khan, Shri Shihmwes

[ i j .35 hr s.

Xh«wala, Shri Jama 
Kljtaiya, Shrt 
Kotoki. Shrt Uladlur 
Koitukupallr, Shri 
Krtahna, Shrt M R- 
Krlihm Chandra. Sbri 
Kruhnippi, Shri M. V.
Kurcel, Shri B. N.
Lachhi Ram, Shri 
Laikir, Shri N C.
M ifidi Ahmed. Shrimat 
Mahadco Praaad, Shri 
M iihl. Shri R C  
Mijithia, Sardar 
Malariya, Pandi> Oovlad 
Mathotra, Stxi Indet I. 
Mtlanjm, Shri K. D.
Milliah. Shri U. S.
Milvia, Sbri K. B.
Malaya, Shri Motllal 
Mandal, Dr. Paahupati 
Maniyangadan, Shri 
Muuriya Din. Shn 
Mathur, Shri Hinah C h u d r . 
Mathur, Shri M. D .
Malin, Qaai 
Mehdi, Shri S. A.
Mrbta, Shri B O.
Mehta, Shrimati Kriahna 
Melkott, Dr.
Menon, Shri Kriahna 
Mlnimala, Shrlanrti 
Mi»hr», Shri Bkbhuti 
MUhra, Shri I .  N.
Mlara, Shri R. D.
M ian, Shri R. R.
Mohammed Imam, Shn 
Mohldecn, Shri O oiun 
Mobkuddin, Shri 
M orula , Sbri 
MankMnsy, Shri M. 1 .
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M a rttf, Shri B. S.
Hidu>, Riri Thandingam 
“Natr, Shri C, K,
Waif Shfi M M & t n  
TOdofcfcar, Shri 
-Nm* b# Start 
Ntojipp*, Shri 
Narafodm, Shri 
N tn tliib n , Shri 
Narayaaaaamy, Shri R. 
Naakar, Shri P. S. 
Mathwani, Shri 
Negi.Shri N<k Ram 
Nehru, Shri lawabartal 
Nebiu, Shrimaii Uma 
Nervi, Shri 
Osa, Shri 
Padam D et, Shri 
Pahadfa, Shri 
Palaniyandy, Shri 
Patatoudhuri, StetvztW) IV* 
Pande. Shri C. D. 
Pangarkar, Shri 
Panna Lai, Shri 
Parmar, Shri Deen Bandhu 
Paul, Shri N. N.
Patel, Shri Raieahwar 
PatiI.Shrt R. O.
Patil, Shri S. K.
Pattabhi Raman, Shri C. R. 
Piltai. Shri Thanu 
Prabhakar, Shri Nava) 
Prag) Lai, Shri 
Radba Rama- . .Shri 
Xaghubir Sahai, Shri 
Rahman. Shri M. H.
Rai, Shrimati Satodrabai 
Hat Bahadur, Sari 
Ram Garib, Shri 
Ram Saran, Shri 
Ram Shankar Lai, Shri 
JUmatwamx* Shri S. V.

Ramaawamy, Shri K. S. 
Rataanl, Shri S. N. 
Ramdhanl Daa, Shri 
Ra m , Shri 
Ran*arao, Shri 
Rao, Shri Thirumala 
Raul, ShH Bhola 
Reddy, Shri fC C.
Reddy, Shn Vuwai.j:L 
Roy, Shri Biihwanath 
Rup Narain, Shn 
Sadhu Ram, Shri 
Sahu, Shri Raraeahwar 
Saigal, Sardar A. S. 
Samanta, Shri S. C. 
Saraantsinhar, Dr. 
Sarnbandam, Shri 
Sanganna, Shri 
Sankarapindian, Shri 
Sarhadi, Shri AJit Singh 
Satiah Chandra, Shri 
Satyabhama Deri, Shrimiti 
Selku, Shri 
Sen, Shri A. K.
Sen, Shri P. O.
Shah, Shri Manabendra 
Shankar Deo, Shri 
Shankaraija. Shri 
Sharma. Pandit K. C. 
Shtrm*, Shri D. C, 
Sharma, Shri R. C.
Shobha Ram, Shri 
Siddananjappa, Shri 
Siddiah, bhri 
Singh, Ch Ranbir 
Singh, Sardar Hukatn 
Singh, Sardar Iqbal 
Singh. Sardar Jogendra 
Singh. Sardar Swartn 
Singh. Shn Babunath 
Smgh, Sbri Bahadur 
Su>gh, Shn Birba)

Singh, Shri Dioeah 
Singh. Shri H. P.
Singh, Shri K. N.
Singh, Shri M. N.
Singh, Shri P. N,
Sinha, Shri Anirudh 
Sinha, Shri B. P.
Sinha, Shri Jhulaxi 
Sinha, Shri K. P.
Sinha, Shri Satya Nar*yvn 
Sinha, Shri Satyendra Narwyap 
Sinhaaan Singh, Shri 
Snatak, Shri Ntrdeo 
Somani, Shri 
Son a vane, Shri 
Soren, Shri 
Subbarayan, Dr. P. 
Subramanyam, Shri T- 
Sogandhi, Shri 
Sultaa, Shrimati Mattanaaa 
Sumat Praaad, Shri 
Sunder Lai, Shri 
Surya Praaad, Shri 
Tantia, Shri Ramethwar 
Tariq, Shri A. M.
Tfcwari, Shri D»arikanath 
Thimmaiah, Shri 
Thotnaa, Stri A, M.
Tiwari, Pandit Babu La] 
Tiwari.Shri R. S.
Tiwary. Pandit D. M.
Tula Ram, Shri 
Uike, Shri
Upadhyay, Pandit MunUhwar 

Uatt
Upadhyaya, Shri Shiva Datt 
Varma, Shri B. B.
Varma, Shri M. U  
Varma, Shri Raraaingb Bhai 
Vinranath Praaad, Shri 
Waarnt, Shri Balfcnahaa

NOES

fenccfe*, Sbri Pranwttttnath 
lu e r ie t ,  Sbn S- MU 
Bhnti* D to, Sbri 
Ohikrirtrtty. Shritwtl R»n» 
D*h, Shri Dawnthi 
Dwivedy, Shri Swtodrawili 
Ghoitl, Shri Aarobindo 
OaptHa, Shti A K.

m  (Ai) LSD.—7.

Kodiyan, Shri 
Kumaran. Shri M. K 
Kunhan, Shri
Menoo^ Shri Narayanankmty 
Mukeriee, Shri H N. 
MulUck, Start B. C.
Nayar, Shri V. P.
Pandey Shri S*fu

Panigrahi, Shri 
Pamtfci Krtihnan, Shrimati 
Patil, Shri Nana 
Reddy, Shri Magi 
Singh, Shri Bra) Raj 
Singh, Shri L. Achat* 
Sonul«. Shri H. N.
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Mr. Speaker: Order, order. Let 
me bear what hon. Member* say.

«rfira w j f r w  f t w f l  (ftmT? 
w®mt) : ^  *  « w »  i  fan  it e  fa«u 
1  «ns «nw  *r»n t  1 

ftrftwJT w  i  »
Shri K. D. Mterm (Bulandshahr): I 

voted for Ayes, but the machine has 
aot worked. My division number i> 
211.

Shri M ladlar Kotokl (Nowgong): 
My number is 74. I voted for Ayes.

Shri Ramflhani Das (Nawada— 
Reserved—Sch. Castes): My division 
number is 330. I am tor Ayes.

Shri K. B. MalvU (Shajapur— 
Reserved—Sch. Castes): My division 
number is 425. I am for Ayes.

Shri Mahadeo Prasad (Gorakhpur— 
Reserved—Sch. Castes): My division 
number is 426. I am for Ayes.

Mr. Speaker: Now, the result of the 
division is as follows:

Ayes—248; Noes—24.*
As the Ayes have not got a majority 
of the total membership of the House— 
though it is more than two-thirds of 
the Members present and voting— 
and as the first requisite has not been 
satisfied, clause 2 does not stand part 
of the Bill.

The motion was negatived.
Clause 2 was, accordingly, omitted 

from the Bill.
Mr. Speaker: We will now take up 

clause 3.

Shri Surendranath Dwivedy: What 
•bout my amendment? It has to be 
put to the vote.

Mr. Speaker: Yes. There is an
amendment to clause 3. Actually, it 
is not an amendment to clause 3 but 
an amendment to the original article.

Article 334  has two parts—clause (a) 
relates to Scheduled Castes and- Sche
duled Tribes; clause (b) relates to  
representation to Anglo-Indian* ia tfc* 
House of the People and the Legist 
lative Assemblies ot States by nomi
nation. Shri Dwivedy ia suggesting 
the omission of clause (b). Thai ca »̂ 
be decided by a single majority vote.

Shri SurendranaUk Dwivedy: 1 bejt
to move:

Page 1, line 16,— 
after “Constitution," insert—
“ (i) clause (b) shall be omit

ted; and” (27)
Mr. Speaker: The question ia:
Page 1, line 16,— 

after “Constitution." insert—
“ (i) clause (b) shall be omit

ted; and"

The motion was negatived.

Mr. Speaker: Now I will put clause
3 to the vote ot the House.

An Hon. Member: By going to the
lobbies.

Mr. Speaker: I repeatedly asked the 
hon. Members whether they agree to 
the automatic voting, ar.d they said 
“yes” . Of course, some mistakes may 
creep in. But they can be corrected.

An Hon. Member: Let it be
explained.

Mr. Speaker: There is no question
of explanation. The question is that 
clause 3  should stand pan of the BiU 
and those who are for it will vote tor 
it and those who are against it will 
vote against it

Mr. Speaker: The question isr

“That clause 3 stand pact the
Bill."

The Lok Sabha divided.

'The figure was corrected as 23, vide Derates, dated 4-12-59, coL 3427.
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D i v i i l o a  N o .  3 )
Ahdul Latacf, Shri 
Adaar, Shri
A*arwal. Shri Maaakbhai 
All* Sloth. Shri 
Air*, Shri Joachha 
Aaay. Dr. M. S.
Anthony, Shri Frank 
Afuaangam, Shri R-S. 
Anrunufhacn, Shri S- R- 
Ayyakanan, Shri 
Balakrithnan. Shri 
Balmiki. Shri
Baaerice. Shri Pranaathaaath 
Baacrioc, Shri S, M- 
Baa«ahi Thakur, Shri 
Barnaa. Shri 
Barrow, shri 
Barupal, Shri P. L.
Baaappa, Shri 
Baaumatari, Shri 
Back, Shri ]«nac«
Bhadauria, Shri Aijun Sia*h 
Bbagavati, Shri 
Bbakt Darahan. Shri 
Bharfan, Pamjit M- B. 
Bhaitava, Pandit Thakur Dm  
Bhatkai, Shri 
Bhofji Bhai. Shri 
Biat. ShriJ. B. S.
Brajetwar Praud, Shri 
Chakrarartty, Shrimati Renu 
C handa, Shri Aail K- 
Chaadak, Shri 
Chandra Shankar, Shri 
Chandramani Kalo, Shri 
Cbaturredi. Shri 
Chavda, Shri
Chettiar, Shri Ranunathan 
Choudhury, Shri S. C. 
CfcuaiLal, Shri 
Pa*. Shri K. JO 
Daa. Dr. M . M.
D u . Shri N . T .
D*»appa, Shri 
Datar, Shri 
Dab. Shfi H- M .
Dab. Shri P. O.
Deb, Shri Daaantba 
Daaai, Shri Monrji 
DkxWd, Shri 
Dahe, Shri Mulohand 
EWrfcMi, Shri M. L.
■HtWfee. Shri V-
^jwpanuaal, Shri 
Qaaapathy, Shri 
QaadM, Shri Feraac 
G a w  D ili, shrimati 
Oaapati Kan. Shri

AYES
Gautam. Shri C. D. 
Qhoaal, Shri AuroWade 
Oopaian, Shri A- K. 
Govind Daa. Seth 
Guha, Shri A. C.
Gupta, Shri Ram Kriahaa 
Malaraavia. Shri 
H am ai, Shri Aaaar 
Haatda, Shri Subodh 
Hath*. Shri 
Hasarika, Shri J. N.
Heda, Shri 
Hem Ra), shri 
Jacibaa Ram, Shri 
Iain, Shri A. P. 
lain, Shri M. C. 
langde, Shri 
Jena. Shri K- a  
Jhunjhunwala, Shri 
Jiaachandran, Shri 
Joceadra Sen, shri 
lothi, Shri A. C.
Jtthi. Shrimati Subhadra 
Jyotiihi. Paadit J. P. 
Kaaakatabai. Shri 
Karmarkar, Shri 
Kailiwal, Shri 
Kayat. Shri P. N- 
Kedaria, Shri C. M.
Kcaar Kumar i shrimati 
Kohava, Shri 
Keakar, Dr.
Khadiwala, Shri 
Khan, Shri Sadath All 
Khan, Shri Shahaawis 
Khawaja, Shri Jamal 
Kiataiya. Shn 
Kodiyan. Shri 
Kotoki. Shri Liiadhar 
Kottukapaliy, Shri 
K-ripalam, Shrimati Sucheta 
Kriahna Chandra, Shri 
Kriahaa R io. Shri M. V. 
Kriahnappa, Shri M. V. 
XrWuMwami, Dr- 
Kumaraa, Shri W K. 
Kuabhar, Shri 
Kuahan, Shri 
KuXcl, Shri B. N. 
i j rtihl R«m. Shri 
Lmktr. Shri N  . C.
Maflda Ahmad, Shrimari 
Mahan tjr r Xhfl 
U ahadaq Ptaaad. Shri 

ShriR. C  
MajfthU, Sardar 
Ualarira, PaJVdU Qtrrfatd 
Malhotn, shri Iodar J.

[ * 5 .4 6  h r »
Malariya. shri K-D.
MalUah. S M  U. S.
Mahriya. Shri M M W  
Mandat, Dr. Paabupati 
Maaiyaagadaa. Shri 
Maauriya Din, Shri 
Mathur. Shri Hariah ChatxJt- 
Mathur, shri M . D.
Matin, Qaxi 
Mthdi, Sfcri S. A.
Mehta, Shri B. C .
Mehta, Shrimati Kriahaa - 
Melkote, Dr.
Men on, shri Kriahna 
Mcoon, Shri Nanyaaaakutty 
Minima ta, Shrimati 
Miabn. Shri Bibhuti 
Miahra, Shri 1_ N.
Mishra, shri S. N.
M ian, shri R. D- 
M ian. Shri R. R.
Mohammed Imam, Shri 
Mahideea, Shri Gulam 
Mohiuddia. Shri 
Moratka.shri 
Mufcerjee, Shri H. N. 
Mullick, Shri B. C. 
Muaiaamy, Shri N. R. 
Murthy. Shri B.S 
Nadar. Shri Thanuliagim 
Hair, Shri C. K.
Nair. Shri Kuttikriahaaa 
Naldurgkar, Shri 
Naada, Shri 
Naniappa, Shri 
Naraiodia. Shri 
Nataaimhaa, Shri 
Narajranaiamy, Shri R. 
Naakar, Shri P. S.
Natbwaai, Shri 
Nayar, Shri V. P.
NvtU Shri Nek Ram 
Ntbru, Sfari Jawaharlal 
Nabtib Shriaaa U n  •
Neawi, Shri 
Oâ Shri
Padam D c». Shr - 
Pahadia, shri 
PaW randy, Sbri 
Paichoudhuri. Shrisnal 
Fai4e. Shri C. D.

Patdey, Shri Sariu 
r in n ita -, Shn 
pigigtafai, Shri
panni Lai, Shri 
Panaar. Shri Deca B iM ho 
parwthi Kriahaaa. Shifaaari



l o b t t t o ,  Skrl Ih k ti Shri B. T.
S a n g a n n a , S h r i  S i n t a . S h r i  J b a i a a

S a n k a ra p a n d ia a , S b r i  S t a b * ,  S h r i  K ,  P .

DECEMBER 1, 1990 (Xiffhth Amendment) Bttl 2764
M .S W N .N .
( M a t ,  S h r i  R a k a h w a r  

M l .  S h r i N a n a  

PMU.StelR.D.
M U  S b r i  S .  K .

P a tta b h i R r a u m , S h r i  C .  R .  

PUW i. S h r i T h * o u  

P ra b h a k a r , S h r i  N a v a l 
P r a g i  L a i .  S h r i  

f t o d h a n ,  S h r i  B ,  C .

R a d h a  R im a g ,  S h r i  

R a g h u h ir  S*btl, Shri 
R a h m a n , S h r i  M .  H .

R a i ,  S h r in u t i  S a b o d ra b a i 

l U j  B a h a d u r, S h r i  

lU m  G a r ib ,  S h r i 

R a m  S e n a .  S h r i 

R a m  S h a n k a r  L a i .  S h r i  

R i o a m i n j r ,  S h r i  S .  V . 

R a m a n a a m y , S h r i  K .  S .  

R a m a n l, S h r i  S .  N .  

R a m d h a n i D u ,  S h r i  

R a o t ,  S h r i 

R a o g a ra o , S h r i  

R a o ,  S h r i  T h ir u m a la  

R a n t ,  S h r i  B h o la  

R e d d y ,  S h r i  K .  C .

R e d d ; ,  S h r i  N a g i 

R r d d y ,  S h r i  V iaw an atb a  

R o y ,  S h r i B itfcw an ath  

R a p  N a r e in , S h r i 

S a d h v  R i m ,  S h r i  

M m ,  S h r i  R a m e ih w tr  

S a ig a ! .  S a r d a r  A . S . 

S a a a a n ta , S h r i  S .  C . 

S a m a n ta in b a r , D r .

3 Constitution

S a r d a r , S b r i  B h o ti 

S a r b a d i,  S h r i  A J i t  S i n * i  

S a t it h  C h a n d r a , S h r i  

S a ty a b h a m a  D e r i ,  S h r im a t i 

S c ik u , S h r i  

S a n , S h r i  A .  K .

S e n , S h r i  P .  O .

S h a h , S h r i  M a n a b e n d ra  

S h a n k a r  D e o ,  S h r i  

S b an fcaratya , S b r i  

S h a m a ,  P a n d it  K .  C . 

S h a n n a , S h r i  D .  C . 

S h a r m a , S h r i  R .  C .

S h o b h a  R a m , S h r i  

S id d a n a n ja p p a , S b r i  

S td d ia h , S h r i  

S in g h , Q i .  B a d a n  

S in g h , C h . R a n b ir  

S lc g b ,  S a n la r  H u k am  

S in g h ,  S a r d a r  Iq b a l 

S in g h ,  S a r d a r  Jo g e n d r a  

S in g h , S a r d a r  S w a n n  

S in g h , S h r i B a b u n a th  

S in g b ,  S b r i  B a h a d u r 

S in g h , S h r i  B trb a l 

S in g h , S h r i  B r a i  IU I 

S in g h , S h r i D a ljit  

S in g h , S h r i  D iitea h  

S in g h , S h r i  H . P .

Singh, Shri K. N.
S in g h , S h r i  L .  A c h a w  

S in g h , S h r i M . N .

S in h a , S h r i A n im d b

S i i A a ,  S h r i  S a ty a  ) |M | H »  

S in h a , S b r i  S a ty e n d ra  H aa a y aa 

S in h a , S h r im a t i T a r fc a a b v a a i 

H n b aaan  S ia g h ,  S h r i  

S o a ta k , S h r i  N a rd to  

I o n ia n  I ,  S h r i  

S o o a v a n a , S h r i  

S a n a ,  S h r i  

S u b N e a y e n ,  D r .  P . 

S u fc eam aay am , S h r i  T .
S u lta n , S h r im a t i M t i a o a a a  

S o p a k a r , S h r i  

S o m t t  P r a a a d , S h r i 

S a n d e r  L a i .  S h r i  

3u r y a  P r a a a d , S h r i  

T a a t i a ,  S h r i  R a m e a h w a r 

T a r i q ,  S b r i  A . M .

T r w » r t .  S h r i  D w a r ik a n a tb  

T h itn m a ia h , S h r i  

T b o m a a . S h r i  A . K C  

T i w a r i ,  P a n d it  B a b a  L a i  

T lw m r i.S h x i R .  S .

T i m r y ,  P a n d it  D .  N .

T u l a  R a m , S t u I  

U lk e ,  S h r i

U p a d h y a y , P a n d it  M o a ia ln ra r  

D u l l
U p a d h y a y a , S h r i  S h i n  D a t t  

V a r n a ,  S h r i  B .  B .

V e r m a , S h r i  M . L .

V a n a a ,  S t r i  R a m tin g h  B h a i 

V ia w a n a ih  P r a a a d , S h r i  

W a m ik , S h r i  B a lk r ith n *

NOES

B h a a ja  D e o ,  S h r i  .V U Irie , S h r i  K .  B  S o n u lt ,  S h r i  H . N .

X a a b i e ,  S b r i  B .  C . M a n a y , S h r i

Mr. Speaker: The result of the divi
sion is as follows: Ayes 280; Noes 5. 
The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present and 
voting.

The motion was adopted. 

Clause 3 was added to the Bill. 
Mr. Speaker: The question is:

“That clause 1, the Enacting 
formula and the Lang Title stand 
pert of the BilL"

The motion teas adopted.

Clause 1, the Enacting Formula end 
the Long Title were added to the Bill.

Shri Narayanankutty Menon: Re
garding clause 2, we are prepared to
support the reservation for the Anglo- 
Indians, provided a reasonable clause 
is added that the present—

Shri G. B. Pant: How can it be done 
now? You opposed the motion. Than 
you perhaps thought that it may have 
some effect on the elections. 80 you 
want to change it  That cannot be 
done now.

Sir, I beg to move that the Bill ha 
passed.



Mr. Speaker: Now the lobbies have 
to be cleared again before we take up 
the next motion. Order, order. Hon. 
Members will kindly resume their 
seats. I will put the Question to the 
vote of the House. The question is:

“That the Bill be passed.”
Shri V. P. Nayar (Quilon): The 

Bill cannot be passed as such.
Shri Narayanankntty Menon

(Mukandapuram): It should be that 
the Bill as amended be passed.

Dr. Krtohnaswamt (Chingleput): It 
was amended.

.3365 Contttatikm AGRAHAYANA 10.

An Bon. Member: Clamo 2 has beea
omitted.

Mr. Speaker: Claitse 2 has been
omitted. Very well.

Shri O. B. Pant: Sir, I move:

"That the Bill, with the omission 
of clause 2, be passed.”

Mr. Speaker: The question is:

'That the Bill, with the omis
sion ot clause 2, be passed.”

The Lok Sabha divided.
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Division No. 4]
Abdul Lateef, Shri 
Achar, Shri 
Achint Ram, Shri 
Afmrwml, Shri Mamkbhai 
Ajh Staffh. Shri 
Ain. Shri Joachim 
Aaey. Dr. M. S.
Anthony, Shri Frank 
Aruauftm, Shri R. S. 
Arumutham, Shri S. R. 
Ayyakeanu, Shri 
BalakriahnflA, Shri 
Bafaaiki, Shri
BaaoK Shri Pramathanath 
Baaeriee, Shri S. M.
Baaerii. Shri P. 8.
Bangihi Thakur, Shri 
Baman. Shri 
Barrow, Shri 
Barupai, Shri P. L.
Baaappa, Shri 
Baeuoatari, Shri 
Back, Shrilcnaoa 
Miadauria. Shri Arfaa Sinsh 
Bha«anti. Shri 
Bfcait Darthan, Shri
BhaisM*. Pandit M. B. 
Bhaisava, Pandit Tbakur Dm 
Bhatkar, Shri 
MHSi'Bbai.Shri 
Biat. Shri J. B. S. 
InllWra/hwKt Shri 
Chakrmrtty, Shrimati Reau 
Chanda. Shri Anil K.j 
Chindak. Shri 
Ohasdxa Shanks, Sbri 
Chacunredi, Shri 
Cferrda. Shri
Oattta. ShriB.maithw 
Cheudhey, Shri C. L.

AYES
Daa, Shri K.'K.
Dai, Dr. M- M.
Dm. Shri N. T.
DMtppa. Shri 
Datar, Shri 
Deb, Shri N. M.
Deb, Shri p. G.
Deb, Shri Dawratha 
Dcaai, Shri Morarii 
Dindod. Shri 
Dube, Shri Mukhaod 
Dwivedi Shri M. L- 
Eacharan, Shri V. 
Bayaperumal, Shri 
Ganapaihy, Shri 
Gandhi, Shri Feroae 
Canga Deri, Shrimati 
Qanpati Ram, Shri 
Geutam, Shri C D. 
Gopaian, Shri A. K. 
Gorind Dai, Seth 
Guha, Shri A. C.
Gupta, Sbri JUa Krithaa 
Hajarnavia, Shri 
Harvaai, Shri Anaar 
Hanada, Shri Subodh 
Hathi. Shri 
Haaarika, Shri I. N. 
Heda, Shri 
HemKaj, Shri 
Jasiivan Ram, Shri 
Jain, Shri A. P.
Jain. Shri M.C 
Janfde.Shri 
Jena, ShriK. C. 
Jbusjhunwaia, Shri 
Jiatchandran, Shri 
Jeeandta Sen. Shri 
Jaahi. Shri A. C.
Joahi, ShriaMti Subhâ rt 
Jy«*hl.Faa«tJ.P'

[15*5* hrs.
Kanakaaabai, Shri 
Ktaungo. Shri 
Karmatkar, Shri 
Kaaliwal, Shri 
Kajral, Shri P. N.
Kedaria, Shri C. M.
Keaar Kumari, Shrimati 
Keaha*a,Shri 
Keakar, Dr.
Khadiwala, Shri 
Khan. Shri sadathAii 
Khan, Shri Shabnawai 
Khawaia, Shri Jamal 
Kiiuiya, Shri 
Kodiyan, Shri 
Kotoki, Shri LUadbar 
Kottukapaliy, Shri 
Kripalani, Shrimati Sucheta 
Kriahna, Shri M . R.
Kriahna Chandra. Shri 
Kriihna Rao, Shri M . V. 
Kriahnaawami, Dr.
Kumaran, Shri M- K.
Kumbhar, Shri 
Kuahan, Shri 
K une!, Shri B. N.
Lachhi Ram. Shri 
Laakar, Shri N . C.
MaOda Ahmed. Shriatatt 
Mahadco Praaad, Shri 
Maihi. Shri R. C.
Mwithia, Sardar 
Malarijra, pandit Goriarf
MaQaotn, shri InderJ. 
Malariya, Shri K. D.
Malliah. Shri U .S .
MaMa. ShriK. B.
MaWiya, ShriMotiial 
Maadal,Dr. Paahupati 
Maaiyanjadaa, Shri
Maaorir* Dia, Shn
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MitboT, Shri Hartah Chandra 
lA thur.ShrlM .D .
Matin, Qui

Shri S. A.
Mehta, Shri B .G .
Jtttehta, Shrimati Kriahaa
Melkote.Dt.
Xenon, Shri Kriahiui 
frienon, Shri Nanyanaakutty 
Minlmata, Shrimati 
Mtihrt. Shri Bibhati 
Mlahra.ShriL.N.
MUhra, Shri S. N.
X b n ,  Shri H. D. 
tih*a< Shri R. R.
Mohammad Imam, Shri 
Mahidaen, Shri Qulam 
Mohhiddbi, Shri 
Monika. Shri 
Mukeriec. Shri H. N.
M ujlk*, Shri B.C . 
Muniiaray. Shri N. R.
Murthy. ShriB. S- 
Nadar, Shri Thttulinfam. 
Hair. Shri C. K.
Nair. Shri Kottitri»hn*n
Naldtoskas.Stei 
Nanda, Shri 
Naajappa, Shri 
Nanindin, Shri 
NatasJmhan, Shri 
Narayaaawmjr.Slui R. 
Mudttr, ShriP. S.
Nathwani, Shri 
Nayar, Shri V. P.
Negi. Shri Nek Ham 
Nehru, Shrijawaharlal 
Nehru, Shrimati Uma 
Naawi. Shri 
O n, Shri 
Padua Dev, Shri 
Palladia, Shri 
Palaniyaady, Shri 
Palchoudhuri, Shrimati Ita. 
Paruk, Shri C. D.
Pasdey, Shri SarTu
Pangukar, Shri 
Paaigtahi, Shri 

Pm m  Lai, Shri 

Partnar, Shri Deea Baadhu 

Parvathi Krtataua, Sbrtmati 

Shri N. N.

Patel, Shri Raieahwar

M O, Shri Nana 
PatU.SbrlR.D.
Patil. Shri S. K- 
Pattabhi R«maa, Shri C  R 
Filial. Shri Thann 
Ptahhakar, Shri Naval 
Pragl Lai, Shri 
Kadha Raman. Shri 
Rag hubir Sahai, Shri 
Rahman, Shri M. H.
Rai, Shrimati Sahsdrahai 
Raj Bahadur, Shri 
Ram Oarib, Shri 
Ram Saraa, Shri 
Rim Shankar Lai, Shri 
tUmaawamy, Shrt S. V. 
Ramaiwamy, Shri K. S. 
Ramaul, Shri S- N. 
Ramdhani Da», Shri 
Rane.Shri 
Ran(ano,Shri 
Ra», Shri Thirumala 
Raut, ShriBhola 
Reddy. Shri K. C  
Reddy, Shri Nigi 
Reddy, Shri Viawtnatha 
Roy, Shri BUbwaaalfc 
Rup Narain, Shri 
Sadhu Ram, Shri 
Sahu, Shri Rameahwar 
Saigal, Sardar A- S. 
Samaata. Shri S. C. 
Samanttiahar, Dr. 
Sambeadam, Shri 
Sanganna, Shri 
Sankaiapaadiaa, Shri 
Sardar. Shri Bholi 
Sarbadi, Shri AJit Singh 
Satiah Chandra. Shri 
Satyabhama Deri, Shrimttl 
Stlku, Shri 
Sea, Sbri A. K.
Sen, Shri P. G.
Shah. Shri Maaabtadra 
Shankar Deo. Shri 
Shankaraiye, Shri 
Sharma, P n d itK .C . 
Sharma, Shri D. C.
Sharma, Sbri R. C.
Shobha Ram. Shri 
Siddananjappa, Shri 

Siddiih, Shri 

Sinch. Ch- Badan 

Sinch, Ch Raabir

Stagh, Sardar Hutua 
4 iagh.«er4a r{«*»l 
Marfk, Sardar jrognulri 
Slash. Sirdar Swam 
Singh. Shri Babunaih 
Slath. Shri Bahadur 
fiinch, ShriBlrbal 
Singh, S M B n l  R*J 
Sla*h,toriD «lJh 
Singh, ShriDiacah 
SbWh, Shri H .P.
Singh, Shri K. N.
Singh, Shri L. Achaw 
Slash. Shri M. N.
(In ch , Shri p . N .
Slaha, ShriAairudh 
Sinha, Shri B. P.
Sinha, Shri Jhoian 
Sinha. Shri K. P.
Siaha, Shri Satya Nanyaa 
Sinha. Shri Satyendra Narayaa 
Sinha, Shrimati Taitaahwari 
Sinhaun Singh, Jhri 
Sanatak. Shri Nardan 
Somaai, Sbri 
Soaavanc, Shri 
Soreo, Shri 
Subbarayan, Dr. P. 
Subrunanytm. Shri T.
Sultan, Shrimati Malmeona 
Supakar, Shri 
Sumat Praaad, Shri 
Sunder Lai, Shri 
Surya Praaad, Shri 
Syed Mahmud. Dr.
Taatia, Shri Rameahwar 
Tariq, Shri A. M.
Tewari, Shri Dwarikaaath 
Thakare. Shri M. B. 
Thimtnaiah, Shri 
Thomaa, Sbri A- M- 
Tiwari, Pandit Babu Lai 
Tiwari, Shri R. S.
Tiwary. Pandit D. N.
Tula Ram, Shri 
Uikc.Shri
Upadhyay, pandit Muniahwar 

Dan
Upadhyaya, Shri ShJv» Dan 
Vajpayee, Sbri 
Vanna, Shri B.B.
Vanna, ShriM. L.
Vanna. Shri ttarnitwgh I M  
Viawanath Pna%i, Shri 
Waanlk. Shri Battriahna

Bbaa^a Daa, Shri 
KaaWa. Shri S. C

Maoay. Shri Soauie. Shri H. N.



Shri S. A. Mefefi tRampur) rote— 15wU bra.

&JNS9 CoMHtutian AGRAHAYANA 10, 1881 (SAKA)  2770
xpri (Eighth Awtmdtiimt) fliu*

«hrt Daaaratha Deb (Tripura): I
w tntedt©  vote tor  the Ayes.

Mr. Speaker: What is the hon.
Member’s Division number?

» t J .............
Shri Dasaratha Deb: My division

number Is 829. I wanted to vote for 
Hie ‘Ayes’ .

«[e f^o (*pntar) :

«ny «rr $ 1 qrT fcPrspT

t J „  i t  :

[ -  ^  IT I y**i >* \J+V

Dr. M. S. Anejr (Nagpur): My divi- 
akat number is 36. My vote has not 
been recorded. I wanted to vote for 
the ‘Ayes’ .

Shri S. A. Mehdl: My division
number is 55. I wanted to vote for 
the ‘Aves\

Mr. Speaker: That means four more 
fof'the ‘Ayes’. The result of the divi
sion is:—

Ayes—285*

Noes—4.

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the Members present 
and voting.

KERALA STATE LEGISLATOR® 
(DELEGATION OF POWERS) 
BILL—contd.

Mr. Speaker: The House will now 
take t f t l r t h e f  consideration o f the 
following motion moved by Shri Da tax 
on the 27th November, 1950, namely,—

“That the Bill to confer on the 
President the power of the Legis
lature of the State of Kerala to 
m ike laws, be taken into con
sideration.”

Two hours were allotted for this 
Bill. Shri Datar.

Shri Narayanankatty Menon (Muk- 
andapuram): I had already started.

TBe Minister o f State In the Minis
try of Home Aftttfr* (Shri Datar): 
How much time is left now?

Mr. 8peaker: Two hours in all were 
allotted for this. Half an hour has 
already been spent H hours now 
remain.

Shri Narayanankntty Menon: Sir,
you almost agreed on that day to give 
half an hour more.

The motion was adopted.

Shri Q. B. Pant: With the omission 
o f clause 2, there will be no restric
tion on the number of persons who 
could be nominated.

Mir. Speaker: All right. May I 
know the allocation of the time for 
the second stage?

Shri Narayanankntty Menon:
an hour is enough.

Half

•The figure was corrected as 284, wide Debates dated 4-12-1959, col. 8427.




